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BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTH zZONE BENCH AT CHENNAI
Appeal No.. 79 Of 2021
Between:

M/s. Safe Environ Technologies
Rep. by Sri Venkateswara Rao ... Appellant
And

Union of India Rep. By its Secretary,

Ministry of Environment, Forest and

Climate change, Indiara Paryavaran Bhavan

Jor Bagh, Lodhi Colony, New Delhi And

others and others .... Respondents

ADDITIONAL SUBMISSIONS FILED ON BEHALF OF RESPONDENT NO.6

It is respectfully submitted that the Counsel for the Appellant as well as the
Counsel for the 2™ and 5t

respondents argued the matter until and unless the GAP

Analysis is conducted the application for Environmental Clearance cannot be granted is
totally incorrect and wrong. In fact Guide Line 5.3 deals with Environmental Clearance

under EIA Notification 2006 which is excerpted hereunder for kind consideration of this
Hon’ble Tribunal.

5.3. Environmental Clearance under EIA Notification:

Ministry of Environment, Forest & Climate Change (MoEF & CC), notified

amendment to the EIA Notification 2006 and published vide MoEF & CC Notification

of 5.0.1142(e) dated April 17, 2015. According to this notification, the ‘bio-

medical waste treatment facility is categorized under the Item 7 (da) in the
Schedule, requiring ‘environmental Clearance’ from the State Environment Impact
Assessment Authority (SEIAA). Therefore, the CBWTF operator is also required to
obtain Environmental Clearance(EC)’ from the respective SEIAA or Ministry of
Environment, Forest & Climate Change (MoEF&CC), as the case may be, before any

construction work, or preparation of land by the projects Management, which
include the following:

a) All new projects or activities pertaining to the bio-medical waste treatment
facility; and

b) XXX XXX XXX
c) XXX XXX XXX

The reading of the above guide line it is clear that any project proponent, who
wishes to establish CBWTF, must obtain EC which is mandatory before any
construction _work, or_preparation of land by the projects Management.  After
obtaining EC only the project proponent can apply for CFE/CFO as the case may be.
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In this regard it is submitted that Rule 2 of the Revised Guidelines for
medical Waste Treatment Facilities deal with the criteria for pevelopment 0O
Common Bio-medical Waste Treatment Disposal Facility for a locality or region an
of the Revised Guidelines for Common Bio-medical Waste Treatment Facilities issued 'by
CPCB deals with Coverage area of CBWTF. The said rules are extracted hereunder which

are as follows:

RULE 2:
Prior to allowing any new CBWTF, following criteria or steps may be followed:
2 (a) XXX XXX XX

(b) SPCB/PCC is required to conduct gap analysis w.r.to coverage area 0

medical waste generation and also projected over a period of next ten years, adequacy of
s 75 KM, as given

f the bio

existing treatment capacity of the CBWTF in each coverage area of radiu

in Annexure-l.

All the SPCBs and PCCs shall conduct the gap analysis and based on the gap
analysis, action plan for the development of new CBWTs is required to be prepared
and submitted to MoEF & CC & CPCB within six months time. In case of States/UTs,
where no CBWTF is available, in such a case, SPCB/PCC being prescribed authority under
the BMWM Rules is required to submit the detailed proposal to MoEF & CC/MoH &FW
through the respective State Government or  UT Administration. Also the option of
the forming association by the group of health care facilities (HCFs) to develop their own
CBWTF also be encouraged following these guideline. In case, any coverage area requires

additional treatment capacity, in such a case, action may be initiated by the prescribed
authority for allowing a new CBWTF in that locality without interfering the
coverage area of the existing CBWTF and beds covered by the existing CBWTF.

RULE 8: Coverage area of CBWTF:
Suggested coverage area for development of a CBWTF is as follows:

a) A CBWTF located within the respective State/UT shall be allowed to cater
healthcare units situated at a radial distance of 75 KM. However, in a coverage area
where 10,000 beds are not available within a radial distance of 75 KM, existing CBWTF in
the locality (located within the respective State/UT) may be allowed to cater the

healthcare units situated up to 150 KM radius w.r.to its location provided the bio-
medical waste generated is collected, treated and disposed of within 48 hours as

stipulated under the BMAWM Rules.

b) In case, number of beds is exceeding > 10,000 beds in a locality
(i.e.,coverage area of the CBWTF under reference) and the existing treatment capacity is
not_adequate, in such a case a new CBWTF may be allowed in such a locality in

compliance to various provisions notified under Environment (Protection) Act,1986 to
)
cater services only to such additional bed strength of the HCFs located.



Page No.3

From the conjoint reading of the both the Guide lines 2(a) and 8 it is clear that in any
coverage area which requires additiona| treatment capacity, in such a case, action may be
initiated by the prescribed authority for allowing a new CBWTF in that locality without

interfering the coverage area of the existing CBWTF and beds covered by the existing
CBWTF. The Coverage area as per Rule 8 (b) is 75KM. If the number of Beds is exceeding
(>) 10000 beds in a locality (i.e. Coverage Area i.e, 75KM) a new CBWTF is allowed in such
a locality. The Answering Respondent submits that at present The total bed strength

available in Guntur District as stated in Para No.6 of the Counter filed by the 2™
Respondent/APPCB is 21,706 and as reported in 168"

Minutes of Meeting dt.24.10.2021
is 27,690. Since the bed strength is more than 10000, another CBMWTF can be permitted

under Rule 8 of Revised Guide lines issued by CPCB. The SEAC (State Level Expert
Appraisal Committee)

in  addition to the Answering Respondent (2nd CBMWF)
recommended for issuance of TOR with exemption of Public Hearing and with additional

TOR to the third proposed CBWTF/M/s, Shuddh Enviro Logics , Plot No.6,9,17 & 18,
Industrial Park, Nadikudi,

Phase-Il, situated in Sy.No.127/15 and 127/26, Nadikudi Village-
522414, Dachepalli Mandal, Guntur District, Andrha Pradesh. The Answering respondent
further submits that once the bed strength exceeding 10000 is available without
interfering the coverage area of the existing CBWTF and beds covered by the existing

A
CBWTF another CBWTF may be permitted by the 2nd respondent/APPCB irrespective of
GAP Analysis is conducted or not. Here is a case where the total bed Strength is 27,690.
Hence the objection of non-conducting of Gap Analysis is not a ground at all for setting

aside the EC dated 02.11.2021 granted in favour of the Answering Respondent strictly

adhering all the norms and provisions of Environment Laws . Further the Answering
Respondent is filing the Final EIA Report as directed by this Hon’ble Tribunal for kind
consideration.

It is further submitted that the 2™ respondent has granted EC to the following
project proponents contrary to their stand in the present Appeal.
SL.No. | Name of the Industry

Date of issuance of EC

1 M/s Sree Venkateswara Bio Management System, | 28.06.2021
Pileru MSME Industrial Park, Chittoor District

2. M/s Sudha Enviro Logics, Industrial Park, Nddikudi | TOR issued and EIA Report
Phase-ll, Guntur District uploaded in MoEF&CC for

issuance of EC

3. M/s. Hygiene Biomed Services, Loya Village, G| 22.8.2020
Konduru Mandal, Krishna District

| = a

In view of the above, it is prayed that this Hon'ble Court may be pleased to
dismiss the Appeal No.79 of 2021 with exemplary costs.

V5§t

Hyderabad Counsel for Respondent No.6 / Y.J.Multiclave

Date: 02.02.2023
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1. Considering tha, the
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. - by the Board. APP
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3 mentioned in the Crch guidelines’2016, the APPCB to prepare action plan for

development of neyw CBWTF ang submit to MoEF & CC and CPCB within the
stipulated time,

- The CPCB in its letger dated 08.03.2018 addressed to the Member Secretary, SEAC,
requested o follow the aiteria [o; setting up of new CBWTF for its location and
coverage as laid down under CPCB’s revised guidelines. The Board may address
SEIAA to consider processing of EC applications if any submitted by proponents for
estzblishing new CBWTEs only after completion of the gap analysis smdy by
APEMCL.

4. As per the CPCB guidelines, the new CBWTFs are 1o be allowed to cater services only

to such additional bed strength of the HCFs located without interfering the existing

coverage of HCFs / Government hospitals / diagnostic centers / clinics / blood banks /

PHCs eic., being catered by the CBWTFs presently in operation. The existing

CBWTFs be allowed to cater HCFs to its full reatment capacity@ 24 hrs operation.

.
A

In view of the above, the recommendations of the CFE committee of the Board are hereby

communicated for your information. .
KAHDAVALL:I{ VEMNKATESWARA RAD, CEE(KVR), O/o CHIEF ENVIRONMENTAL ENGINEER-APPCB

To - ia — ;
1. The Secretary, CBWTF Associauon of India — AP Chaptef-, #2972, 29/1, Shop No.4 &

5, Ashirvad Comples, Near Bishop ";Zﬁfmﬁagfﬁuiﬂf:l‘ Vijayawada - 520 010,
2. MJs. Rainbow Industries, Sy-No- 211, ), Laveru(M), Srikakulam
District. (Andhra) Pwvi, 44

Industies e
Eco Visakhapatam District,

plot No 27A25, Denotifjeq Area

3. M/s. Maridi Sy-N°-3l4, Kapulupada,

Bheemunipatnam (M),

. - e,
4. Mjs. Vasishta Environ Car

e AP SEZ, Atchutapuram

Rambilli (M), Visakhap2 Sy.N0.560, Kana .
5. Mfs, EVBfM’I')echnologi&‘ @ Lid» > vammivy, Ralaﬂagaram(M), E.G.
District. . $N0.181/1, Nallamgay
6 MZ Safenviron & Associales: R. 1, Ungutur (M), W.G.
District. . 5y.No.164/1A, Dharmyay, O
. t-11), drapy :
7. M/s. Safenviron (U2 - it Padu Thanda (V)

Jaggaiahpet (M), Krisho?
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8. Mis. Qafermm . Disuict.
o
i 9. M. Ongale \;a;b“m““\? M Mangalagiri 00 (_;;5"031&1 Kanduluru (Village),
i Tangutura (Manda), Pz ! mﬂ:ment Facility, S¥

10.M5.S S Bio Care sict village, Ozili (M), SPSR
Nellore Distrier. Nogy, Plst No-2, APIIC,Attivara®
IINDS. AWM Con nsul . wppam Mandal, Chittoor
‘ District. "8 L, Pachitaater post, Veduruk

s, harmaveram (M),
12.Ms. Sniven Envirgn '"L‘d:ndoexeg) S¥.No.277-14, Dumpetia (V) Dt ar
Ananthapuram Districs.

7 Calhmpe
I3.M's. Medical Waste Sopus wlons, SNo.200, Chedamallapuram(V), Kallure(M),
Kurnoo! Districy, ‘

Copy to:
All ZOs and RO for Informatign,
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Itis 1o inform that, the Govermen of Andhra Pradesh in the Ministry of Eavironment, Forests,
Science & Technology Department vide G.0. s, :,,,, 39 dated 05.12.2019 have formed the
Andhra Pradesh Environmen Managemens Corporation (APEMCL) for providing effective
mechanism of collection, transportation, storage, treatment, processing, delivery end disposal of
the industrial waste 4nd other wastes inctuding Biomedical and E-Waste ete.

The Andhra Pradesh Pollution Copgre] Board is under the mandate to undertzken gap analysis of
BMW management in the atate of Andhra Pradesh us per CPCB guidelines. Accordingly, the
APPCE requested APEMCL to conduct &2p analysis study for Bio Medical Waste generation and

adequacy of existing freatment capacities of Commen Bio Medical waste Treatment facilities
(CBMWTF) in the state of Andhra Pradesh,

The APEMCL caljed for bids through online from repuied institntiong/
#ep aralysis study, After detailed evaluation M/s. Bharath Institnye
Research (BIHER) & M/s. Unwind learning labs pvt Ing, Chennai
d1.24.03.2022 10 conduct the gap analysis study of BMW managemeny
asper CPCE guidelines,

rganizations to conduct
of Higher Education and
es awarded work order
in state of Andhra Pradesh

o lobe el arath Ir.lstitutc of Higher Education
and Rescarch (BIHER) & M/s. Unwind leamning lebs pvi Itd i a‘;‘hmzed to eollect the follgwing
1

iaformalion from DM&HO, Environmental Engineer, Region, Office, APPCB & respective
CBMWYTs

In view of the above, it iy to inform that the Director, M/s, B
is

“Detils of the Health Gare Faciliies datt (Beddeg Hospitals, cpin;
Homeoputhy, Mobile Hospitals, Sid‘lhas‘, andm,:‘, Cv::lnary HOSP“"JS, Yoga
Houses,  Blood Banks, Dental Hosp lwls: ;ou:);n;u -lH"mCS,
|n5muu'0m/sc},‘)ui&fcompmg«;, Health Camps) cl the fielq
analysis study”,

] = lish the gap ang]ys;
Your Cooperation is highly solicited to accomp ysis

Stedy on BMw management
in Andhra Pradesh at an carly date.

3

T

ANDHRA a0 .
o i s BRI
CODY 10 M5, Bharath institate of MG Rogy " ﬁfté&}é{gg fwind

) 5 e v'l
icarminy Japs oV {4, Chennial. uayawada, A.P-520010
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To,
M/s. Maridi Eco Industrjeg
#50-27-15/4,1* floor, Tp
Scethammadhara, Visalchapatllmn
Sub: Andhra MM\NN —ied (APEMCL) ~ Gap
analy§1§ study for g;, Med;q 1Malm?>°ment “Corporation L“'_m of existing treatment
capacities af Common Big Ma 'WﬂStc generation and ad‘?‘.ludcégl\:fWTF) in the statc
~ + of Andhra Pradegy, _ HCFq 4 .cd‘cﬂl Waste Treatment facilities ( '
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i ; . PL, dated 05.12.2019.
| | ;_ I;; zn\;\f'[:(_,ﬁ ’BM“”GAPANALYSIS/HCFI’CBW]'F/ZOZl dt:06.07.2021 r!
— ;‘;ﬁﬂ::lli@big{g%l D1.24.03.2022 ot

1t is to inform that, the G°Vemn1em ) ok ' ’ i
, 0t of Ang i inistry of Environment, Forests,
Science & Technology hra Pradesh in the Ministry

7 Lepariment vige G.O.Ms. No. 39 dated 05.12.2019 have formed the
Andhra Pradesh Environment Menagement Corporation (APEMCL) for providing cffective

mechenism of collection, tm‘nsportation, storage, treatment, processing, delivery and disposal of
the industrial waste and other wasteg including Biom edical and E-Waste etc,
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The Andhra Pradesh Pollution Control Board is under the mandate to undertaken gap analysis of
BMW inanagement in the state of Andhra Pradesh as per CPCB guidelines. Accordingly, the
APPCB requested APEMCL to conduet gap analysis study for Bio Medical Waste generation and
adequacy of existing treatment capacities of Common Bio Medical waste Treatment facilities
(CBMWTEF) in the state of Andhra Pradesh,

The APEMCL called for bids through online from reputed instimtionsforgauizaﬁons to conduct
g2p analysis study. After detailed evaluation M/s. Bharath Institute of Higher Education and

Research (BIHER) & M/s. Unwind learning labs pvt Itd, Chennai was awarded work order

3.24.03.2022 to conduct the gap analysis study of BMW management in state of Andhra Pradesh
as per CPCB guidelines. '

5 1 'y 0 Bh Qo e = N
In view of the above, it is to inform that the Pucctgr T\V:/]Std _ arath Ir.lsntute of Higher Education
and Research (BIHER) & M/s. Unwind 13“"‘:“;53 lénze}; Re&;i:;thgl;;ed o collect the following
: : Jnecr, J10Ng e
information from DM&HO, Environmental Eng Ice, APPCB & respective
CBMWTFs (Bedted
tacilities data (Bedde Hospitalg Clinics, Dj ies
Sia he Health Cere Facl _ " AL , Dispensaries,
Details of .the} ;‘I: itals, Siddhas, Unani, Ve'te?na}r{y Hospitas, Yoga centers, Animal
Homeopathy, Mobile Ho PDenml Hospitals, Nursi:*;w ﬂomt;s. Pathological Laboratories,
?mfcf’ Bg)%d ]B/énks ;nnies Heelth Camps) 10 €0 1c field Survey with Tespect to gap
Histitutions/Schools/Com ’
analysis stady”, : :
Y highly solicited to 360" tbe 20 tmalysis stugy BMW management
our cooperation is highly s

r.;;_ f
-/
Rt —

ANDHRA ABHNGE the :
o Education and R M{ZQQMPRADESH ENVIRONMENT

ta Andhra Pradesh at an early date.

" DNosyas TIQY LIMITERind
situte of HgP M, 4uﬁ?§§é’ %ar%!but}d%u
0Py fo Mfs. Bharath Insti 39, Vijayawada, A p.520010

learning labs pvt 1td, Chennai.
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4 ! pacities of C ON Big pgq. " 25t generation and & €q (CBMWTF) in the state
! I—Of Andhra Pradegh . He edica] waste Treatment facilities
i
!

[Sub: | Andhre P ~Strigt, [
Sub: | Andhra Pradeg Enviy, =T APEMCL) — Gap

Fsdata .

P equested - Reg.
R COMa NS R |
!

Ey L N ept., dated 05.12.2019.
2 ) ‘?PPCB /BMW/GAPAN ALYSIS/HCF/CRWTE/2021 dt:06.07.2021
3. W.ONo2I/APEMer /pa e
T OMWO0 DLog.os20

¥k

o= " Bavi Forests,
science & Tecl Andhra Pradesh in the Ministry of Environment, ?
sc;g}c.c & Tctnnoiogy Deparmen; vy, G.OMs. No. 39 dated 05.12.2019 have formed the
Andhra Pradesh Environmeny Managcmem qu;oraﬁ‘on (APEMCL) for providing effective
mechanisin of collection, transportation, storage, treatment, processing, delivery and disposal of

the industrial wastc and other Wastes including Biomedical and E-Waste etc.

It 13 10 informa that, the Governmen of

The Andhra Pradesh Pollution Contro] Board is under the mandate to undertaken gap analysis of
BMW management in the state of Andhra Pradesh as per CPCB guidelines. Accordingly, the
APPCB requested APEMCL to conduct gap analysis study for Bio Medical Waste generation and
adequacy of existing treatment capacitics of Common Bio Medical waste Treatment facilities
(CBMWTF) in the state of Andhra Pradesh

The APEMCL called for bids through online from reputed institutions/organizations to conduct
gap analysis study. Afier detailed evaluation M/s. Bharath Institute of Higher Education and
Research (BIHER) & M/s. Unwind learning labs pvt ltd, Chennai was awarded work order
dt.24.03.2022 to conduct the gap analysis study of BMW management in state of Andhra Pradesh
as per CPCB guidelines.

In view of the sbove, it is to inform that the Director, MJs. Bharath Institute of Higher Education
and Research (BIHER) & M/s. Unwind leaming lz}bs pvi ltd Is authorized to collect the following
information from DM&HO, Environmentel Engineer, Regional Office, Appep & respective
CBMWTFs

he Health Care Facilities data (Bedded Hospirals, Clinics, Dispensaries,
Idhas, Unani, Veterinary Hospitaly, Yoga centers, Animal

Hospitals, Nursing  Homes, Pathologjcal Laboratories,
Camps) 10 conduct the figlg Survey with respect to gap

“Demils of )
Homecpathy, Mobile Hospitals, S
Houses, Blood Banks, Dental
Institutions/Schools/Companies, Health
analysis study”,

. ;] 0
Your cooperation is highly solicited
in Andbrz Pradesh at an early date-

accomnplish the gap analygie study on BMW management

Minkging Dlrediar— — .

_ AND HRA o i
% fi n, )

. , jtut '
Copy to M/s. Bharath Insti HiRoad, i

B ai. s ' Vilayawada, A.P-520010
learning labs pvt Itd, Chenn g )
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Dated: 190 Jmumr\'.. 2023 quias GOVERNMENT OF INDIA

VIRONMENT, FOREST AND CLIMATE CRaNG
ENVIR

To tinisTRY OF | qafaor WEH, SR am T,
‘ gfax q¢ w110 003
PARYAVARAN BHAWAN, JOR BAGH RGAD,
of §¢ INOIRA NEW DELHI-110 003
lat@s: and Website rmoetnicin
torg

All Chief Secretarag
Union Territary /\dminlstra

[AS per List Enclosed)

Sub: Adviaory on "“P’émentation of Bio-medical Waste Management Rules, 2016

and the Buidelings framed by Central pollution Control Board for scientific
Management of COVID-19 and other bio-medical waste — reg.

Madam,’ sir,

The Ministry of Environment, Forest and Climate Change (MOEFCC) has
notified the Bio-medical Waste Management (BMWM) Rules, 2016 under the provisions
of Environment (Protection) Act, 1986 to craate a statutory framework for scientific
disposal of BMw, Further, to guide the implementation and enforcement of stated Rules
atthe level of State Gevernment and UT Administration, the Central Pollution Control
Board.(CPCB) has Rrepared separate set of guidelines forimplementation.

& The CPCB guidelines on implementation of BMw clea
mechan.sm and responsibilities of various stakeholders like the State Health Department,
State Pollution Control Boards {SPC8s), Occupiers (waste generatars), Common Bio-
Medical Waste Treatment Facility Operators (CBWIF) ete, The 8uidelines prescripe 5
uniferm method of Rule implementation across the country ang Serves as 3 benchmark.

fly outlines Implementation

3. In light of the outbreak of a new variant of COVID-19 with higher infection
pCtential, the country is W‘”’e“i”‘? s m, M€ Numper of patients reQUirin$ either
hespitaiization or hame-isolation Tcg-lqua.rantme lerpose_ The increase in number of
Patients is expected 10 get translated into 'ﬂm:ease " BM g@”et’ation from health care
facilities as well as quarantine CemerSfl.td?m:;m 7635, The CPCB has developed ap app
tatrack the generation of COViD-19 wastein the country ny

, idelines for environmeny - .COV’DISBMW'. andalso
Prepared following technical gui ally Cund Management of gMw

oy TFs 10 deal with g
and enhancing capabilities of CBV::t of Healthcare wag, “"erated the country:
e slinesTor Managem;emen' Rules, 201¢ * " Keaieh Care Faciliries as per
. ; Aana ) :
Bio Medical Waste N for Effecy;
s rem for eClive \
v Guidelines for Bar Coa¢ S\ésﬂt:mon S‘O-medica;m\.zgemem i 3iO-Medica! Waste
= . fr an >
® Revised Guidelines fof 3l i ‘®atment gng Disposal
Facilities

Contd. / Page-2
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GOVERNMENT OF INDIA

MINISTRY, Sqr EiEROl WA, AN A Aw,
-‘zi 4

=y f@eeN-110 003

oF ENVIRONMENT, FOREST AND CLIMATE CHANG:

IDIRA FARYAVARAM BPAWAN, JOR BAGH RCAD,
I

NEW DELHI110 003
Websile : moel.nic.in

Guidelines for -
Mom‘o””g Performance of CRWTFs by SPCBs/PCCs

andi; z ated durin

treatment, diagp B, treatment ang disposal of waste gener .

oStics and gy i tents
Guidelines for i et Quarantine of COVID-19 pa , . )
CBWTFs" Rosition of Environmental Compensation against HCFs and

(G:Uldzhnes for Verification of Two Seconds Residence Time in Secondary
ombusti : : ,
stion Chamber of the Biomedical Waste Incinerator

ideli ‘ : .
Gun.:fe es for Handling o Biomedical Waste for Utilization
Environmentally Soung Management of Mercury Waste Generated from Health

Guidelines for H

Care Facilities,

Apropos zbove, it s advised that in order to tackle the increase in BMW

generation, including COvID-19 waste, the said BMWW, 2016 and specific measures
prescribed by CPCB in its guidelines, are implemented and followed in letter and spirit, so
as1o prevent the bio-hazard contamination in the environment.

Yours sincerely

Y Lo Je TR
(Naresh pz Ganégg))‘%

Additional Secretary, MoEFCC




N

File NO-A
IDpCB*1(3'2517/2uzaz-TEC-E‘MW

_APPCB

OARD

AT AN ROL B

——% D-NI:I;?RA PRADESH poLLUTION COTI pa Hotel Centre,

N A Chalyr24D72, Near Sunrise Hospitdh P ada—520 010
B o malavari Street, Kasturibaipel vijay 5] /pcb_ap,gov.m

)3
hone, N°-0856-2453200, Website : BUP
Order No. APPCEB/B)y, 4102/2022
W

No.

Sub: APPCB — BMyy _ , e Systems, 5Y.

: FE . ; nviro Car ; CFE
committee—commu oo * Ytpada(M), Vizi ;ons - Reg.

Ref:- 1. CFE Order da':‘Catlon of CFE committee recommendatio

ed 30.1 : 20.
2. CFE extensiop 2.2019 valig up-to 30.12.20 id upto 30.06.2022

The Board vide reference 1% cited jssueq CFE to Mys. Trimax Energy and E“"i?". e
Systems for establishmen; of Common Rio Medical Waste Treatment Facility in
Vizianagaram District with a validity period upto 30.12.2020.

Vide reference 2" cited, the Board extended the validity period of CFE order for a period of
one year i.e., upto 30.12.202 L, as the facility was unable to take up the proposed CBWTF due
to COVID - 19. The CFE validity was further extended for a period upto 30.06.2022. The

RO, Vizianagaram submitted the status report, vide ref. 3" cited.

The Hon’ble High Court in its order dated 01.10.2019 in W.P.No.14181 of 2019 and the
Hon’ble NGT in its order dated 29.10.2021 in Appeal No.131 of 2016 directed the APPCB to
conduct gap analysis studies for implementation of revised guidelines, 2016 of CPCB before
allowing new CBWTF.

The APPCB issued work order to M/s A P Envifonment Managemen; Corporation Ltd,
(APEMCL) on 06.07.2021 to conduct gap analysis studies ete, g APEMCL js g thé
process of getting the study conducted. Based on .[he study repoyt
CBWTFs, their location, coverage area and additional beq Streng
CBWTFs are to be decided.

TeqQuirement of additiona)
th to be allocated to new

. > itt s
T B e e e o a0 W 6 105 2022. Th
representatives of the operating & o ; conference s Regiong) fficers o.f th : :
participated in the meeting through video . e Board

. o the agenda. Tepresentations o
After detailed discussions on 2 EretusafiThe - exisin
association — AP Chapter, construction 5 e CBwr & CBw IFs & its

. d Hon'ble NGT; pyigay. -3 Permiyge
orders of the Hon’ble High Court aniur:e made [ollowisg rd clines gy C ; by the Board;
order issued 10 APEMCL, the Com™ ecolnmendan‘ons_ S and the work

1. Considering that the APPCB issued Work order to app '
- Lonsy

on g
8‘07.2021 0 conduct




S

[\J

3

~ Rt

FileN
o.ApPCB.1102mfzozz-TEc>Bm‘f""’ pCB

£3p analysis stg;,
fhe APPCE may couy. s APEMCL i i the process of gesicg the sty conducie,
area and eﬁ“ﬁj‘;bﬂ beg FEiremen: of addivional CBWIES their locztion; coverags

3 < Sreany o . CBWTFs based on de stdy
Teport to be submitreq 1o & o) ° e alloczted 1o new CBW s

AV T = b = s
~< TV _-.b'.\u - R ] S afan?EL———ﬁm
+ ALy fI TSIT - — 1324 e
new CBWIF be zeree, ., - Till then no CFE 3pp=C3T ]
COEDtaE b r z

SEAST oy Y el e the 2= ,.'.si-' "!
for Eﬁ:‘:}' conduc of s ": -s..a: Soard. APPCB KA?EEEW[E:& skt APEMCL
a | - o ‘; 3 ~.;;'::S:.5s::ﬁ:‘-'
jmmﬁje;‘"m:%;ﬂ&:szemme&ﬂmwmﬁ‘g&
svelopm - = GBWIE e e CC =i CPCB within the
stipulared tim &d scbrit 1o MoEF &
MME’EEH@ngm@MMSM,SEaQ
mmxoﬁgxt&ﬁafwsm:,emc{mcgvm&rismm
cov=age a5 Laid down ode P8 revised gridelines. The Board o2y 20d=ss
S&ihimmpmﬁgﬁm@mﬁgmwgmfa

Rl - - 7T, = =
es=0lsimg new CBWIFS only after completion of the gzp analysis sdy by
APEMCL.

- As per the CPCB guicsimss, the new CBWTFs == 1 be llowed 10 cter services aoly

coverzge of HCFs / Govermmes hospis!s / &zgractic cetess 7 dimics / Blood beis /
PHCs etrc, being cztered by = (BWIES preserly in ope=tion. The existng
CBWTEs be allowed b czzzx ECFs © its foll treatment cepaciyS 24 s operericn.

bﬁwcfé:eabme.échdrﬁzmecf&escadaemy
cormmmicazed for yoor informacon.

MDAV AL | VENKATESWERA 20, CEIORL G OHEF EXVRONVENT 2L ENCINEES-47FCE
——rt =

Cepy o Mmzm&ﬂf&,vnkhmkr

1.

informarion 28 S0, Regicnal OFcs, Virbanagaran, a0 Sritcatodom for

=

2. The Enviroome=2 == e

-
<
-

e inn 2 PSS Oy 2171, Patalomin o
miormenon PR S5 “EAV), LevennQht), Sciclndas
M. Rairbow 555

Disrcx
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File No.
APPCB-1 1025,412022

TEC-BMW-APPCB
== ANDHR, OL BOARD
Eowareiseen D~No-33~25,_1 <D iSH POI‘.I trno_ puskpa Hotel Centre,
o Chalamalavag ey oo H_‘”p“"‘l'v..a wrada —520 010
<& Phone. g Ureet, Kasturibaipet, Vijay

2 .gov.in
-0866-2463200, website : hrps//pcd-22-8
Order No. APPCB/BLIWJGNI-,CB‘ TEAOR05] 24/0272022

Sub: APPCB — BMW - Cpg _

Jriclave, Sy.No. 7/1 & &1,
- Tana Annavaram (V), SBWTE proposed by Mys. YJ Muldclave, S

Nuz foe plicaticn for Consent for
EthEh Rejenes -Ig:zila M), Gunmur District — Appli
Ref:- 1. CFE application g;_ 24.015.2021

<+ RO, Guntur inspection repory gy 17.01.2022.
3- CFE committee meeiing hei on 18.02.2022.
R
In the reference 1% cited, Mus, vy
Common Bio Medical Waste Treamy

Nuzendla (M), Gunmur Dismicr and
cited.

Multiclave applied for consent for establishmenr of
ent Faility at Sy.No. 7/1 & 8/1, Tana Annavaram (V),

<

. .
RO, Gunrur submitted the inspecton report, vide ref. 2

The issue was placed in tha CFE committee meeting held en 18.02.2022. The representatives

of the operating & proposed CBWTEs and the Regional Officer, Guntur participated in the
meeting through video conference.

After detailed discussions on the agenda, RO report and representations of the existing &
proposed CBWTF, the Committee recommended to reject the issue of CFE to Mis YJ
Multiclave for the following reascns:

1. The Hon’ble High Court in its order dated 01.10.2019 in W.P.No0.14181 of 2015 arnd
the Hon’ble NGT order dated 29.10.2021 in Appeal No.131 of 2016 direced the
APPCB w conduct gap analysis studies for implementation of revised guidelines, 2016
of CPCR hefore allowing new CBWTFE.

2. The APPCB issued work order 10 M/s A P Environmen; p
Lid., (APEMCL) on 06.07.2021 to conduct gap analysis smy
in the process of gettng the study conducted. Based on the

additional CBWTFs, their loczdon, COVErage area and additiona) peg strength to be
allocated to new CBWTFs are to be decided. T

€N no CFE application for
establishment of new CBWTF be accepted by the Boarg

3. The CPCB in its letter dated 08.03.2018 addressed to the Nepy . Secretary, SEAC,

requested to follow the Gmf;cf;fssrzmgdcfﬂzzfew CBWTF for its location and
coverage as laid down under & STHSines,

. jecting the C s
In view of the above, the Board 5 he;; gor?{edic%l \‘v'e.siE T?e): aion of MUs- YJ Multiclave
Proposing to establish a new Com™ M), Guntur District, "Rent Facility ar Sy-No. 7/1 &
8/1, Tana Annavaram (V), Nuzendid e

anagement Corporzricn
dies erc,, and APEMCL. is
study report requirement of



File No.
APPCB-‘I1025[4/2022-TEC-BMW'AP RCB

It 1s to inform that no copgyy, .. . .

ini Mctiop 5 53 uld be carried out without
thammg Consent for Estaby hme T d9V610pmental activity Sho‘f'cation dated.23.12.1996,
30.04.1999 and 01.05.20p4 5 Nt of the Board as per Notifi

O_al'd and under Section 2

1981 and the rules made there under

KANDAVALLI VENKATEg ‘
WARA RA . O/o CHIEF ENVIRONMENTAL
DiGRE(RYR, ENGINEER-APPCB

To

The Occupier,

M/s. YJ Multiclave,

Sy.No. 7/1 & 8/1, Tana Annavaran

1(V),
Nuzendla (M), Guntur District,

Copy to

1. The Joint Chief Environmental Engineer, Zonal Office, Vijayawada for information
and necessary action.

2. The Environmental Engineer, Regional Office, Guntur for information and necessary
action.

Sf:_znec by KANDAVALL|

\‘;:NKATESWARA RAO

Ra-.e: 24—02-2022 18:55:44
£ason: Approved
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File Ng 4
PPee- 10257/202; .7 c.BW-APPCE

=2 AND L BOARD
T e ; D.No,3l3_mA2 PRADESH por 1 yr1oN CONTROL EOARD
Guary Chalnygg % Ner Sunrise Hospiias mlfp; ~520010
SR Phone NaVan Street, Kasturibaipet, Vijayawsa

/ v.in
- °-0355-2463200, Website : hrtps#/pcb.2p.gov
Order No- APPCR/BMW/Gogayam Bio/CBWTF/KKD/HO/2015 2

Sub: APPCB — BMW - cpp _ M5, Godavar ement (Common Bio-medicz
. Waste Treatment ang disposa] Faci vzaln Bio N—T;Pfim pudi (V), Rangzmpeta (M),
East Godavari Disticy _ p o ! Z) C'FS}::N‘(’E =  iee - Commumication of CFE
committeg recommendatigpg _ R ) o
Ref:- 1. CFE Order dateq 30.11.2013 for a period of 9 months.
2 CFL extension orders yreq 11.08.2019, 12.06.2020, 26.02.2021 & 24.12.2021
valid upto 31.12 2075 e

3. Status report Teceived from EE, RO, Kakinada dt. 11.02.2022.
4. CFE committee meeting held on 18.02.2022

* e i

The Board vide reference 18t cited issued CFE to M/s. Godavari Bis Manzgement for

establishment of 2nd Common Bio Medical Waste Treatment Facility in East Godavari
District with a validity period of 9 months,

Vide refs. 2™ cited, the Board extended the validity period of CFE arder for a period wpto
31.12.2022. The RO, Kakinada submited the stawus report, vide ref, 30 cited.

The Hon’ble High Court in its order dated 01.10.2019 in W.P.N0.14181 of 2019 and the
Hon’ble NGT in its order dated 29.10.2021 in Appeal No.131 of 2016 directed the APPCB o
conduct gap analysis studies for implementation of revised guidelines, 2015 of CPCB before
allowing new CBWTF.

The APPCB issued work order to M/s A P Envi.ronmen_t Managemen Corporation Ltd,,
(APEMCL) on 06.07.2021 to conduct gzp analysis studies etc, an4 APEMCL is in the
process of getting the study conducted. Baseddcg; _the :Udy TePOTT requiremeny of additional
CBWTFs, their location, coverage area end 2ddiional bed strength 15 be 11ncred 15 ooy
CBWTFs are to be decided.

E committeg Meeting
CBWTFs and the Regi

nference,

¢ld on 18022022, The
onal Officers of the Board

; : CE
The status was reviewed in the ced
representatives of the operating & Pr%i =8
Participated in the meeting through v1

tations of = =
; agenda, represen € exjs ;
After detailed discussions on the tatus of the new CByy Ung CBWTFs & irs

. F. .
association — AP Chapter, ccnsn*ucai:lgﬂ ;an’ble NGT; guidelineg f:rpéBmlltted by the Board:
’ : ourt ; s and the work
issued 1o )



Fil
¢ NO'APPCB-‘I1025/7/2022-TEC-BMW'AP ROE

1- Conmder}n'g that 'the APPCR Issued work order to APEMCL on 06.07.2021 to conduct
gap analysis studjes etc angd APEMCL s in cess of getting the study conducted,
the APPCB may decige req“ire[;:e : 'fS lgdj ?P; CBWT;S; their location; coverage
area and additiona] peg Strength mﬂb: agom?:;w néw CBWTFs based cn the study
report to be submitteg by APEMCL,. Till then no CFE application for establishment of
new CBWTF be accepted by the Board. APPCB to take up the matter with APEMCL
for early conduct of 82p analysis sy dy.

2. As menticned in the CPCB g!lidelines'Z()lG, the APPCB to prepare action plan for
development of new CBWTF and submit to MoEF & CC and CPCB within the
stipulated time.

3. The CPCB in its letter dated 08.03.2018 addressed to the Member Secretary, SEAC,
requested to follow the criteria for sewting vp of new CBWTF for its location and
coverage as laid down under CPCB’s revised guidelines. The Board may address
SEIAA to consider processing of EC applications if any submitted by proponents for
establishing new CBWTFs only after completion of the gap analysis study by
APEMCL.

4. As per the CPCB guidelines, the new CBWTFs are 1o be allowed to cater services only
to such additional bed strength of the HCFs located without interfering the existing
coverage of HCFs / Government hospitals / diagnostic centers / clinics / bleed banks /
PHCs etc., being catered by the CBWTFs presently in operation. The existing
CBWTTFs be allowed to cater HCFs to its full treatment Capacity@ 24 hrs operation.

In view of the above, the recommendations of the CFE commitee of the Board are hereby
cummunicated for your information.

KANDAVALLI VENKATESWARA RAD, CEE(KVR). Olo CHIER ENVIRCNMENT AL ENGINEER-APPCR

To

The Occupier, ;
2ck: Godayari Blo Managem'y tment and dispesal Facilj
(Common Bio-medical Waste Tre2 1), East Godavar 1. .
R.S.No. 258 MarripUdi ), Rﬂﬂgﬂmmetﬂ (™M), varj Dlstncr_

Coanv ] 1 Engineer, Zong] O
OPE‘L l;“he Joint Chief Enﬂmnmf.;ria e Visakhapatnam  for
. = r acll .
information and necles;r;;eer, Regional Office, Kakinag, for :
; Environmenta L
2. The Enviro ) L Sy.N0.560, Kanavaran,

necessary action.
3. M/s. EVB Techno

District.

logies (P

Signeg by KANDAVAL L)

VENKATES
Date: 74

WARA RAG
-02-2022 18:54:20

Reason; Approved



File No_ap
F 110257712005 7 C.8MV-APPCE

== AND ARD
S DiomuVEHroLLeTIoN CONTROL AT
=7 Cfra!a:,ﬁs,_;%fz' Neer Sunrise Hospit2l, PoSi2” G:?.o 010
<X Phone n, o Steet, Kasuribaipet, VAYaWard~ = 0
gov.

= 00855 2463700, Websie © bupsH/PD2P4

Order No. APPCEBMWEKDPe—oouo
2400272022

D CBwWTE Ti07303]

Sub: _SL?FCE‘— BMW - CEE. M Rayalacan . ) . Dlot No. 65, Mega Incostzl
Park, Phase-l, KoBharty, Y58 Kecups piemics, Andhra Pradesh — Review by CFE
Ref:- Tlé;eﬁ O’Xﬂe:mdme&dzj 92 of CFE comminee recommendations - Reg-
: ) +11.2021 valid upio 23.11.2022.
Z.Smmf&é\famE&Ro, <adzna gt 07.02.2022.

3. CFE COmminee meeting held op 18.02.2022

=y

The Board vice reference 1% 6 issued CFE 1o M/s Rayalaseema Environ Care for
eszblishment of Common Bio Medical Waste Treatment Facility in YSR Kadapa Dismic
velid upto 23.11.2022. The RO, Kadapa submirted the stams report, vide ref. 27 cited.

The Hon'ble High Court in is order dated 01.10.2019 in W.P.No.14181 of 2019 ard the
Hon’ble NGT in its order dated 29.102021 in Appeal No.131 of 2016 directed the APPCB w0
conduct gap analysis studies for implementation of revised guidelines, 2016 of CPCB before
allowing new CBWTF.

The APPCB issned work order to M/s A P Environment Management Corporation Lid,
(APEMCL) on 06.07.2021 to concuct gap znalysis studies etc,, and APEMCL is in the
process of getting the study conduced Based on the stdy report requirement of additicnal
CBWTTFs, their locaticn, coverage ared and addidonal bed strength to be allocated to new

CBWTFs zre to be deciced.

ewed in the CFE committes meeting held on 18.02.2022. The

regreseniatives of the operating & proposed CBWTFs and the Regional Officers of the Board

panticipated in the meeting through vide0 ©0°

ne siams was revi

agenda, represeniations of the existing CBWTFs & its
jop stams of be new CBWTFs permirred by the Board:
4 Hon'ble NGT; guidelines for CBWTFs and the work
se made following recommendarigps.

After detailed discussions of ©f
association — AP Chapter, consi™
orders of the Hon’ble High Cot a‘{ﬂ

order issued to APEMCL, the Comm!
1. Considering that the AP C SSUedég;{;ﬁir;omceApsEsMcL ©n 06.07.2021 to conduct

g2p analysis suudies e 5 Eh:m of additional cav?rfrg:ng the study conducted,

A . 10 require® s; their .

the APPCB may n:le:;e :g gh © be all{;cated to new CRB location; coverage
iti enn 4ol . the.
am{a):z:g ;Sdslgmiﬂed by Apﬂifg-o;i] APPCI(B’ mphmm for establishment of

ZZ CBWIE be acceped &Y UP the matter with APEMCL
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Mo

File No
.APPCB'T1025/7/2022-TEC~BM\-V'APPCB

for early conduct of 83p analy;
i i I3 study, T
2. :;;fﬂ;‘;:d 1fn the Cecy gmd?":;s'zo*s the APPCB [0 prepae action plen for
ve OPmEnt Of new ey 20d sehte - Arorr & CC and CPCB within te
stipulated time, <IC submit to MoEF

3. The CPCB in jts letter -, - ecretzry, SEA
requested to f o dateg 08.03.2018 addressed to the Member S_ ' "'.“-“C’
9 Pllow e aiteria for sen CBWTF for its location 203
Or setting up of new o
2 (3der CPCB's revised gridelines. The Board may ackess
PELEA 10 consider Processing of Ec applications if any submitted by propogenss -
establishing new Cpwg § ' zlysis smdy ¢
S N . he gap analysis Sy OF
APEMCL. ouly after completion of the g2
4. As perthe C_PCB Buidelines, the new CBWTFs are to be allowed to cater servicss ooly
to such additional beg Strength cf the HCFs located without interfering the sxisting
coverage of HCFs / Governmen; hospizals 7 diagnostic centers / clinics / bleod banls /
PHCs etc., being catereg by the CBWTFs presentdy in cperedon. The existicg
CBWTFs be allowed to cater HCFs 10 izs full weatment capacity@ 24 brs operation.

In view of the above, the recommendations of the CFE committee of the Board are hershy
communicated for your information.

KANDAVALLI VENKATESWARA RAC, CEE(KVR). Of CHISS ENVIRCNMINTAL ENGINZ==SFEC3

To

The Occupier,

M/s Rayalaseema Environ Care,

Plot No. 66, Mega Industrial Park, Phase-,
Kopparthy, YSR Kadapa District, Andhra Pradesh.

Copy to :
Pi" The Joint Chief Environmentel Engineer, Zonal Office, Kurnool for information and

action. . .
2 fIl‘?lceelsr'.sxi/rji;rmm:nantal Engineer, Regional Office, Kadapa for information and necessxy

3 ;Czonériven Environ technologies. Sy.No.277-14, Dumpetla (V).Dharmavaram QM)

Ananthapuram District

Signed by KANDAVAL

VENKATES

WARA RAO

Date: 24-02-2022 18:53:36
Reason: Approved
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File No.Ap
pCB'“025/7/2022-TEC-BMW'APPCB

s ANDE

o D.No 331171?1}; ADESH POLLUTION COI“TR‘;{L 2;’&3&
ANDHAA PRA I=Lh- /2 Nea, Sunri ital PUShPa o] )
oA Ch ~© NNear Sunrise Hospital,

Wmﬂﬁi’ Phalamalavan Street, Kasmribaipet, ijayawada -520 0-10

<& One, No.0355.2453200, Website : https://pcb.ap.gov-ii

LU APPCB[BMW’]\TLRfTSDF/H0/2022 2410212022

Sub: APPCB ~ BMW - CEg . M/s,
- Mumbai Waste Managemen Li

Ltd), Ravinguntapalli Village

Nellore District — Reviey by

recommendations - Reg.
Refi- 1. CFE Order dated 24.06.2017,

2. CFE committee meeting held on 18.02.2022.
sty

The Board vide reference 1st cited issned CFE to M/s. Coastal Waste Management Project
(Unit-2) by Ms. Mumbal Waste Management Limited (A Subsidiary of M/s. Ramky Enviro
Engineers Ltd), Ravinguntapalli Village of Bojjanapalli Grampanchyat, Rapur Mandal, SPSR
Nellore District for establishment of an Integrated Common lhazardous Waste Treatment,
Storage and Disposal and Recycling facilities including incineration of Bio Medical Waste,

Coastal Waste Management Project (Uﬂ.ﬂ‘z) b)’_ M/s.
mited (A Subsidiary of M/s. Ramky Enviro Engineers
of Bojjanapalj_i Grampanchyat, Rapur Mandal, S:.PSR
CFE committee — Communication of CFE committee

The Hon’ble High Court in its order dated 01.10.2019 in W.P.N0.14181 of 2019 and the
Hon’ble NGT in its order dated 29.10.2021 in Appeal No.131 of 2016 directed the APPCB to
conduct gap analysis studies for implementation of revised guidelines, 2016 of CPCB before
allowing new CBWTF.,

The APPCB issued work order to M/s A P Environment Management Carporaton Ltd.,
(APEMCL) on 06.07.2021 to conduct gap analysis studies etc., and APEMCL is in the
process of getting the study conducted. Based on the study report requirement of additional
CBWTFs, their location, coverage area and additional bed strength to be allocated to pew
CBWTTFs are to be decided.

The status was reviewed in the CFE committee meeting halq 0

) WTF
representatives of the operating & pr?posigrifrence s and the Re
participated in the meeting through video )

_ n 18.02.2022. The
g1onal Officers of the Board

on the agenda, Tepresentations of (e
astruction status of the new Cp

d Hon’ble NGT; guidelipeg
ttee made following rec

eXisting CBWTFs & its
FS permitted by the Board;
for CBwTRS and the work
ommendations:
1. Considering that the APPCB iss;::c‘zoirsk igfjif ;20[:\:‘ZEM
gap analySi: studies e 27 A:ement of additional Cg\:ngming the suady conducted,
the APPCB may decide requ S} their location; coverage

Alter detailed discussions
association — AP Chapter, 0
orders of the Hon’ble High Court &
order issued to APEMCL, the Com™



File No.AppCB W-APPCB

-11025/7/2022-TEC-BM

area and additiona] heg "Fs based on the stud
Stren CBWTFs bas Y
report (0 be submitteg by Apgl‘\:éi be.auomw p: ‘g‘; plication for establishment of
new CBWTF be accepteq py g o L Lo 10 CFE 2P0 e matter with APEMCL
for early condu Y the Board. APPCB to take UP
Ct Df gap anal F
2. As mentioned i Ysis study, ion plan fi
g 0 the CPCB guidelines'2016, the APPCB to Prepare action piar 1or
development of new Cp ’ d CPCB within the
; WTF i & CC an
stipulated time. and submit to MoEF

3. The CPCB in its letter dateq 08.03.2018 addressed to the Member Secretary, SEAG;
requested to follow the criteria for setting up of new CBWTF for its location and
coverage as laid down under CPCB’s re?’ised guidelines. The Board may address
SEIAA to consider Processing of EC applications if any submitted by proponents for
establishing new CBWTFs only after completion of the gap analysis study by
APEMCL.

4. As per the CPCB guidelines, the new CBWTFs are to be allowed to cater services only
to such additional bed strength of the HCFs located without interfering the existing
coverage of HCFs / Government hospitals / diagnostic centers / clinics / blood banks /
PHCs etc., being catered by the CBWTFs presently in operation. The existing
CBWTFs be allowed to cater HCFs to its full treatment capacity(@ 24 hrs operation.

In view of the above, the recommendations of the CFE committee of the Board are hereby

communicated for your information.
KANDAVALL] VENKATESWARA RAQ, CEE(KVR), Ofo CHIEF ENVIRONMENTAL ENGINEER-APPCB

To

The Occupier, )

M/s. Coastal Waste Management Projef:t (.Umt-Z)

by M/s. Mumbai Waste Management le-ned

(A Subsidiary of M/s. Ramky Enviro E-ngmccrs Ltd),
Ravinguntapalli Village of Bojja.nagalll Grampanchyat,
Rapur Mandal, SPSR Nellore District.

Copy to '
1. The Joint Chief Environm

and necessary action. . .
2. The Environmental Engineeh Regional Office,

action. o :
3. Ms.S S Bio Care, S-No 61, Plot No-2 APIC, Attivaram village, 0ili (v), SPSR

Nellore District.

ental Engineer, Zonal Office, Vijayawada for information

Nellore for information and necessary

Sined by KANDAVALLY
Dat KATESWARA RAD
©: 24-02-2022 18:54:01
€ason: Approveq
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MINUTES OF TH 2022
AT ANDHRi g;E COMMITTEE MEETING HELD %’éﬁgge
NEAR PUSHPA Ho e ESH POLLUTION CONT O HOSPITALS
KASTUEL CENTRE, BEHIND SUNRISE
RIBAIPET, VIJAYAWADA, A-P:
The following were present:
i ) //_ﬂ,,,.,_ .
! Name of the Membegr Signature
; NS
Sri Ashwini Kumar Pariga reia————=—— P X
A.P. Pollution Contro| é%aa}LAS (Retd), (RIS E"J’
Vijayawada. ’ M
Sri Vijay Kumar, G Srkr, IAS '
. i ) Member t m
A.P. Pollution Control Board, Secretary ﬁ x) co P ot
Vijayawada. ‘%?L byt M f#
=V YW
et Y b g f
| Dr. A.Gangagni Rao | “Member ‘ !
{ Chief Scientist, CSIR-IICT, Hyderabad
d th Video
Dr. N. Chitli Babu Member égf,?;inéem”gh e
Dept. of Chemical Engineering, Andhra
University, Visakhapatnam.
Officers of APPCB present:
K. Sree Rama Murthy, JCEE (UH-I) 1
(\)\)\)\L =
I D ——
P. Ravindranadh, SEE (UH-)) / { g
—
J"’"'//

o

The Chairman has welcomé
remarks on the items placed
wise, The decisions of the C

E Committee on each item are recordsd below

\

d the members of the CFE Commiittee, After general introductory

pefore the CFE Committes, the Committee took up agenda, item




e i ——————

At et g T

TLISTOF C'EWPT_EATTT\

1 M/s. Bhabha Atomjg
Centre East of Speci;}egfamh '
. Zone, Atchutapurgy,  —conomic

i | V'(sakhapilnam Distr'ic(

! 2 | Mfs. Vepoz Chem PV, g

| No. 15B5-C, De-notfiey g

| APSEZ, Atchutapyray, o>

, Visakhapatnam Distriet

3 | M/s. Hygro Chemicals o
Pvt. Ltd., Plot No. 514, SﬁaB”natEk

Jawaharlal Nehry Pharma ¢

Parawada (M), Visakhapatnam

| District

l

ma city (P),

0 - e e T g ; TO™
STo BFBRCED INTHE CFE COMMITTEE MEETING To |

Line of activity

BE yg
S. Name ang LD ON 26.052022 @ 04.30 PM
No. induaress of g e’ Subject

F

Dacision "f
taken

R & D center with
residential
township

CFE for
Pnase-ll

Approved

Solvent recovery
unit

CFE

AE ,'vaea

i
|
§
|

Bulk drugs

CFE (CPM)

App roved_?

4 | Mis. Porus Laboralories Friyag—
Limited., Unit-VI, Pjot No. 24, 2B

& 2C, APIiC, APSEZ,
Atchutapuram, APSEZ, APIIC,
Moturupalem (V), Rambifi (M),

| Visakhapatnam District

Bulk drugs

CFE (EXP)

Approved f

P

S | M/s. Lupin Ltd., Plot No.130,
JNPC, Parawada, Visakhapatnam
District(Presently Anakapalii
District)

Bulk drugs

Request for
re-

consideration

Approved 7

i

6 | M/s Snehaa Pharma Chem Pwvi.
Ltd., Plot No. 27C2, '
Atchuthapuram(V), Industrial Park,
Visakhapatnam

Bulk drug

7 | Mfs, Styrax Pharma Put Ltd.,
| (Formerly:M/s. Vayajayanthl &
| Drugs Pvt. Ltd.,) Pio:j No.27 B, JN
' Pharmacity, Parawada,, i
Visakhapatnam District {Presently
| Anakapalli District) -
"8 [ M/s. East India Petioleun Prva(2
Limited (Terminal), Exijaval’
Opp. Naval Dock Yard.tnam
Base (P.O), Visakhapa

9 | M/s. NAGL Industries Lim! 1

No. 177, Arinama Akkr’;‘;ar;:s(?ﬁ)_ '
Allinagaram Post, E{¢

P
H

N —
Srikakulam District __———

Bulk drugs

various
petrochemicals

Pesticides
(Technlcal)

Extension of

validity of
CFE order

Approved '

CFE (EXP)

Approved

Approved ;

|
!

Apbroved

e —



P

|

I | Mis. Nifty ‘"LEBE“T:EEJ“,-___‘

10 | Lohitha Laboralories, Obyigym=—
| Village Strez_at, ObulapUral:T']a\‘}uram
' Village, D.Hirehal Manda| ilage
| Anantapuram District

| IDA, Kondapalli (V),
{brahimpatnam (M), NTR Dj
| (Old Krishna District). District

T s e e
Bulk drug

Bulk drugs

KV “M/s. Orch Laboratories Ingi
Ltd., Plot No. 51-Ato J & SI;Ig-'P)
| IDA, Kondapalli (V), '
i Ibrahimpatnam{M),

f’{é” 'M/s. Coastal Waste Management
| Project, (A division of Ramky '

14 | Mss. Vaishno Drugs &

i Krishna District.

{

Bulk drugs

Enviro Enginears) at JN
Pnarmacity, Parawada,
Visakhapatnam

CWMP

Intermediates (P) Lid.,

- Sy.N0.192/3, 192/4 & 195,
Gandrai (V), Jaggayapeta (M),
Krishna District

Bulk drugs

CFE

CFE

CFE & HWA
(expansion)

—CFE (EXP) |

Approved

[ Approved |

Approved

Approved

CFE

Approved

15 | 'M/s. A.S. Bulk Drugs, Plot Nos.

52E, 52H, 52D, 521, 53A, 53D,

| B3E, 53H & 53 1, IDA, Kondapall
(V), Ibrahimpatnam (M), NTR

16 | Construction of Unique

! District (OId Krishna District) |
K Spire

{Residential) & Unique Hotel by
M/s. Unique Hotels & resorts for
Residential Apartm;a;\t at
Sy.No.1210/1 & 12 flage. Nellore

Harmadhanapuram Vi
Bit-2, Nellore Mandal, SPSR

48 [ Representations of

{
|

: ot
Nellore Dislnc mmife )

17 | Ms. Gangavaram P
| Gangavaram (V). Pedo?gtigiyf,
(M), Visakhapatna® B2 Gre

‘ iation of India-AP ~=
Qrfs?tcslar::grrl’tbers on comP I:asn:ﬁ i

' {he CPCB revised guieeiner 410

' cancelation of the CFES Ist%n e

' now GBWTF and cance?ianTr-

l the APPCB guideline® of

Bulk drugs

CFE (EXP)

REJECT

Construction
project

CFE

REJECT

Port

! Reg

!

" CBWTF |

CFE (EXP)

Approved

1)

MEMQ%’EE%QM} _ej}gR/

I

e
¥




MINUTES
OF THE CFE CommiTTER meeTiNG HELD ON 26.06.2022

ITEM NO. 1 . Bhabha Rpe———— i
:ﬁ:ﬁnsi?abha Atomic Research Centre (R&D Centre with residential
i), East of Special Economic Zone, Atchutapuram, Visakhapatnam |

District. li
The Committee noted tFIEE[QWfr?; for GFE for Phase-Il_- Reg.

a) Bhabha Atomic Research Centre has proposed a Strategic Research and
D'evglopment Qentre with Residential Township at Atchutapuram, Visakhapatnam
District. It was informeq that the total project will be implemented within span of 30
years.

b) The facility has obtained CFE vide order dated 05,10.2013 for construction of Strategic
Research & Development Centre with residential township and the facilities to be
Included in Phase-l inter — alia include

»> Centre for reactor equipment & systems testing
Prototype manufacturing centre

Technical Laboratories (1,2,34,5 and 7)
Nuclear agricultural and biotechnology facility

Y

YV V v

Waste management facility
Residential town ship(Comprising of 500 units, Hostel, Guest House, medical

Y

centre etc.)

c) The industry has obtained EC from MoEF&CC vide order dt: 12.07.2019 for the

ressarch & Development facility Centre with residential township and the facjlities to be

included in Phase-ll inter — alia inolude
> High Flux Research Reactor(HFRR)
Advanced Coreé calibration Facility (ACCF)
C vfanved Fuel production Facility (CFPF)
entraliz
Integrated Nuclear Recycle Plant (INRP)
- IPL
tope processing Laboratory ( . )
i diation Examination Facllity (PIEF)
Post Irradi iy

plant ( :
Heavy Water Jar Reactor Development Facility (MSBRDF)

Molten Salt B ey
lan
Lithium Meta! P - tion plant(SOP)

—— .%J;,
SR % L
e HARMAN

;‘ 5

v

2

VVV VY VY




¢)

q)

h)

N

MINUTES OF THE Crg COMMITTEE MEETING HELD.ON 05.06.2022
|1 for the following:

Now, the industry has applieq for CFE of the Board for Phaseé-

High Flux Research Reactor(HFRR)

125 MW Thermal Research Reactor (TRR)

Advanced Core Calibration Facility (ACCF)

Centralized Fuel Preduction Facility (CFPF)

Integrated Nuclear Recycle Plant (INRP)

Near Surface Disposal Facility (NSDF)

Isotope Processing Laboratory (IPL)

Post Irradiation Examination Facility:(PIEF)

Heavy Water Plant (HWP)

Molten Sait Breeder Reactor Development Facility (MSBRDF)
Lithium Metal Plant (LMP)

Sea water desalination plant(SDP)

Services and utilities

Science laboratories

Engineering halls

Homi Bhabha National Institute {HBNI)

Computer and communication centre

Field house

Administrative building

Supporting facilities

YYYVYVYVYVYVYVVYVYVVYYVYYYY

a. truction of Seawater desalination plant of capacity
try has proposed for cons "
;goe'omnigfdlayy is pfoposed 1o be part of the phase-ll facilities which reduce the water

consumption from APIIC. . .
to install 2 nos. of il fired boilers (2 TPH & 25 TPH ) with a

The proponent proposed x
stack of height of 30 m eac’ o gies plani Wi & 66 :
osed for:blo gn capacity of 600 Kg/day to
;rhedllndust:yehna:, :;;p grass, leaf jitters, green plants waste etc.,”
andle cante ¢ i '
commended that the l‘ssmfi claf CFE(Phase-ll) to M/s.Bhabha Atomic
The RO: VSP re R&D Centre with residential township), East of Special Economic
Research Centre( ) akhapamam District may be considered after submitting the

Zone, Atchutapuram !
following: .
y ili I submit ! qqanth Omzfswater Contalning radioactive materials
» The facility ;;a(ww ovel radllozcttg/;s and domestic wastewater along with
i IN . al dé .
E:C’tx:t)'er palance and disPo® . detalls of th
. g desid e ETP & STP and details of marine

it
» The facility shall SUbr;wastewater.

disposal of the tred

o

m /"'\
' \GD-AIRMA

6




MINUTES OF
THE CFE COMMITTEE wEETING HELD ON 28.06.2022

> The facility shay w W
: Submj : .
radioactive materialsn(ltl:ctt:‘]\?e;jes@n details of the storage of the wastewater contains
» The facilit o
including s%(lasir:a" Submit the details of the all reactors with the control system
Ck heights to control air pollution.

> The facility shaj submi
o Submit tha i nerates from the proposed
activities and disposal details i i s

» The f;cmty lsha.ll submit the design details of storage of the Uranium AR i
quantity which is proposed for R&D purpose.

The representat_ives of the project proponent attended the meeting. They have Informed that
they have submitted the required information to the Head Office.

{-\Zer Uc;etaiied discussions, the Committee recommended to issue CFE for Phase-ll to the
ngus B

" M/s. Vepoz Chem Pvt. Ltd, Plot No. 15B5-C, De-notified Area, APSEZ,

ITEMNO.2 |
i Atchutapuram, Sy. No. 189P & 192P, Krishnapalem (V), Rambilli (M),

‘Visakhapatnam Dist (Presently Anakapalli Dist) - Applied for CFE ~ Reg.

The Committee noted the fallowing:
hem Put. Ltd, has proposed to set up a standalone salvent recovery unit

Rs. 8.40 Crs in Plot No, 15B5-C, De-notified Area, APSEZ,
Atchutapuram, in Sy- No- 189P & 192P '-:’f f‘ﬁ?h"apa!em Village, Rambilii Mandal,
Visakhapatnam District(Presenty Anakapalli District).

2020 addressed to APIC all the bulk drug units / chemical units
of 2.0 acres of land. This industry is proposed to be

a) M/s. Vepoz C
with a capital investment of

b) As per letter dt.01.06.

shall have minimum ared

ly.
. ntof 1.5 acres on
established in an exte
) The EE, RO: Visakhapamam recommended fo examine the application keeping in view
c e EE, RO:

the following: \ shal mit the detallectihpl?n for installation of storage tanks for
i. The proponen olvents and reactors as rP;i ndustry has proposed 19 SS Storagé
storing spent ; spent § vents & reg?ev:aoe So'_"‘?ms and 8 reactors in small extent
tanks for Sto”:g which is not advIs2 permitin small extent of 1.5 acres.
of 1.5 acres © :
. Is of
ha submit the ri:!a;oze;heesqu?bers proposed to the reactors
i, The proponent ST cions 100 § missions.
and other proces® \
N\ <D
o Nyt

AIRMAN
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MINUTES OF THE CFE COMMITTEE MEETING HELD O 6.202

orage tanks and

i The proponent sh ;
o, 2l submit the proposed safety systems (0 the o

ie.  Tne proponent shall submit Jetter from AETL for acceptance of the effluents.

d) Tne industry has proposed greénexy in an area of 850 Sq.m. out of total area of 6000
Sq.m. It occupy aboul 14.16% of lotal area. As per rules In force, the industry has (o
davelop greenery in an area of 22% of total area = 1320 Sqg.mM.

) The ES, RO: Visekhapatnam has also opined that it is not advisable to permit the

industry in small extent of about 1.5 acres of land.

0

Tre representatives of the project proponant attended the maeting. They have informed that
PCB Regional Office, Visakhapatnam

the APIC before alictment obtained opinion of the AP
by the APPCB the land was allotted (o them for

2nd only =ftar the approval given
estatfichment of solvent recovery unit. He informed that he would reduce tha production
capacity and requested to considar his application.

dad through Video Conference informed that the opinion to
APIC the unit is not @ Pharma or Bulk drug unit and does not
resiire EC. Further, informed that the industry has given proposal for down sizing the
scovction capacity by insteling 2alY two reactors instead of the proposed eight reactors.

i

The EE. RO: Viszkhapatnam atten
22030 was only given informing thal

o W

the APIIC, with the prior intimation to the Board has allotted the

Ta.’“-\-v-“m‘?e-\ mdmat .
or covery unit and as the proponent has agreed ta down size

y w:l- ;. nl re
pict for estehishment of 50]2 e of CFE ma&y be considered.

tha production capacity the
o Ccommitiee recommended 1o issus CFE wilh the following

Afier detaiied discussions, I

Conditons:
mittad 10 install only two reactors inst i
shall be Pﬁg";;}w <omespendingly. ead of eight reactors and
e he safl :

an compY .Wmsgltg ;censesegollg;ms like preparation of onsile

ik & sis PES i Prescribed by CPCB for solvent
n, 0 ” 3ssf3h"°"'y required.

*

A\

VJ"
.:\,""

AIRMAN

» Th2 induslty
recuse the productioh

8
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MINUTES o o ’
EETING HELD OM 22.02.202%

IERFROIS l Nes: Hygro o SR, 598, Towata
emj t Mo. 514, 512, &

! Nehru Pharm, cityc?rlf; :haﬂ'natek : ‘}'Q:Eg:;a{mm District - Aprtind fay

[ CF.EJQPM ~Req r Farawada (M3, Vis

The Committee noted the f°"0wing- —,—— e

a) st. Hygro Chemicalg Pharmateg PV Ltd., i opsrating 2 Sulk crug e ZClring
industry at Plc?t No. A, St v;k:w 'pharrr.aci’ y (P). Parzwadz ouy
Visakhapatnam i N extent of 4 54 Acres.

= industry obtained CFE (Exp) vide order dated 12.62.2018 fo mzrufaciors 12 R,
of products (lncluding 1 No. of validation 'pmducf} Wit 2 mzdmury credoction of
2099.91Kg/day and obtainey CFo (= X Gatert ZT.043C1% ot up we
31.01.2023. 7O (Exp) vide crder

C) Now, the industry Proposed for crg (CPM) of the Board with tha fellowing cHarges:
. Dropped 1 Permitted product and added 1 new prociuct.
i. No change in Production Capacity.

. Nec increase in water con

waste generation.

d) The industry is having valid prj policy upto 05.01.2023 for 2l unife with =z ==&
amount of Rs.35,505/.. The industry shall obtaiy individuzs! poficy for the arit
e) The industry obtained certificate from PESO vafie upto 31.12.2024.

sumption, wastewstsr generztion zrnd Fzzemone

f) The industry has obtained NOC for occupancy from AP Stafe Digzstar Resmorss one
Fire Services Department order di: 67.12.2020 vaig Do 24058 2023

g) The EE, RO: Visakhapatnam reported the following nen-corm

. The industry has connected only GLR rezctar vents o e coutie sizge
scrubber in production blocks to controf Process emissigne.

ii.  The industry is having 2 KL beiow ground fanks as pProduction zecks. Tre

industry shall convert the tznks info above Eroundiank i Tang.

clizncea-

iil.  The indusitry has not complied with the Minimag Reguisite Facilfites =r
Lilization of Spent SOWB 107 FESOVSTY of Solvent specmac for Scivent
Recovery Units issued by CPCB fer the condition, e e ventor e corcerser

shall be passed through YOC absomtion mediz . 2ctvated copmer,.

. . nt attendeg n -

The representatives of the project p‘cpicnes':n?bbef N theh”feeﬁf:»g- They have informee et

they would connect the reactor vents and would ’Corfpyfyff a;raacéy corvertad the below

9round level tank into tanks in tank form l "1 the minjmay FEqQuisits fzcilities

for solvent recovery unit.

ittee recommended tq ..,
After detailed discussions, the CO’;;"‘;gemn compliznees, | —oUe CFE
of Undertaking to comply with the 2 \ \:

\\\ ‘/\n’::}"amh
N

h A

¥
THAIRM
9

(CPM) on seEriesior
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MINUTES OF YHE CFE Gopyyrree: preerinG HELD.ON 2806:2022

TEMMNO.4 | Mis. Porus | Vi, Plot No. ZA, 28 & 2C,

Laborateries privats Limited., U
| ’;f;;)”f/i APSEZ, Atchgamrneats LS biic, Moturupalem (V), Rambill
| | Visakhapatnam biggicr - appiied for CFE Expansion ~ Reg

The Committee noted the Toloving ey

a) Wis. Porus Leboratories py Ltd,, is operating a Bulk Drug manufacturing industry at
Plot No. 2A, APSEZ, APIC, Moturupslem (v), Rambili (M), Visakhapatnam District
Visaknapatnam in an extent of 9.99 Acres.

b) The industry obtained CFO vide ordey a4t 02.05.2022 for operation of 493 MW CPP
plart vith 45.0 TPH Boller and 17 products @ 68560 kg/day for period Up 10
30.08.2023.

c) Now, the industry has propoeed for expansion and epplied for CFE {Expansion) cf fhe
Board througn AP OCWMMS

d) As per the EMP of CFE (Expansion) the following were observed:
£dded 7 new Products

\

» Revised {increased) the production quantities of 2 existing producis.

> After expansion total no. of products vl be 24 (inciuding R & D product) and
499 My Back Pressure Co-generaion Power Plant and proposed lo
manufaciure 2l the products &t a time with 2 maximum production guantty cf
77880 Kg/dzy(2330.4 TPH).

Water consumption increased from 775.20 KLD to 1366.80 KLD

N

> Wastewater generation increzsed from 257.20 KLD (HTDS 172.20 KLD & LTDS
78.00 KLD) to 651.20 KLD (HTDS 503.30KLD & LTDS 412.00 KLD}

The industry proposed 2 X 1000 KVA DG Set in addition to the instalied 2 X 1000

KVA DG Sets & 1% 500 KVADE Sets.

6) The industry has providsd 6 10 €1 DO S1208 Sial senuioer tp tre verts of GLR
rectors in P8, 11 4 10 00001252 Z emissions. But not connected remaining vents of
S reators o the sonooer: T2 MUK Provided onfine b meter yith dats logger

gystem to the scrubders-
E’
o \
'\ ’J‘ :-P

":I s 2
\

10




(k2

MINUTES OF
TH
f) The Industry hag pro E CEE COMMITTEE MEETING HELD ON 28 06.2022
cov?red with FRp hwietsd above 8round level HTDS & LTDS effluent collection tanks
Durmg inspecﬁonl 5 0n top of the tanks and connected to two stage scrubber.

escape of fugitiye emiss; 93Ds were observed in between the FRP sheets resulting

3 ns into ambi .
g) The Ndustry hag valig p| | mbient air.

which includes

Sl Policy No.431300/48/2022/515 for their group of industries
. NMent Relief fund, Valiq up to 22.06.2022.
h) The industry has obtaineq

capacity 180 k| Wikch fs Valith:ense from PESO for storage of class-A products of

d up to 31.12.2022.

i) Theindy i .
) Servioes Sérg (;btamed f-’xre NOC Certificate from A.P. State Disaster Response and Fire
Partment vide order dt:20.03.2022 is valid for five years.

j) The EE,RO: Visakhapatnam féperted the following non-compliances:

f
|21 [G"ee" belt of adequate wigth ang density shall | The industry has developed about]
J !be Mmaintained along the boundary of the | 22,000 sq.m (18%) and the industry

industry with minimum area of 22% of total A shall develop balance greenbelt fo
achieve 22% of the total area.

{ |
! | area.
24 | The industry shali evaluate the performance of | Not Complied. J
solvent recovery system for each stream-wise i
and shall furnish plan of action to maintain the | f
efficiency of solvent recovery more than 95%
L for each stream wise. ]
f 32 | The industry has not submitted the design

e e S

details of the system placed to meet the SOP of |

CPCB '
} . itted a detailed ey lanation for th disparities in

de Ir. dt.20.06.2022 submi p on for the dispariti
k) nge;"gg:ggmv;ﬁ on and effluent generation. The EE, RO, Visakhapatnam examined the

explanation and furnished the following changes:

I I m
ion: ;

! A) wa'ter consumptio o Qtyas perGFo T Qty as per CFE |
- Order dt: 12,03 2924 (Expansion) |
application !

it e 636.80 618.8
Process _____———irersand floor | 20.00 20.0

.| Washings (Reactor, Con'2 an
pmoping) o on 1500 150
T e —

D=l ZTo

o

A

! 7 gene
— or Plant re ] 5.0
_.4._| Softener P e 50.00 50.0

5 QC&R&D ___ _
6. Scrubber 28000 4800

7. | Boiler k

N\

N

‘-L el T (I
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MINUTES oF 1y
E CFE CQMMITI‘EE MEETING HELD ON 28.06.2022
8. ' Cooling TW

1
5. Domestlc T 7o000 100.0 |
! 101% 15.00 1D |
i 30.00 E
Total 1366.80 1348.8 i
B) Waste Water Generatigp,
! f?l ; Source my as per CFO Order Quantit}’ as per CFE !
’ ' L dt:12.03.2029 (Expansion) application
HTDS | (Tps Total | HTDS | LTDS | Total
| =t | e i) = Quantity in KL.D
i Pf‘)cess ———1 45930 T T 25930 | 459.30 — 459,30
: 2 Washxncs — 20.00 20.00 — 20.00 20.00
3. | Boiler -— 150.00 50.00 — 50.00 50.00
4. | Cooling Towers — 25.00 25.00 — 25.00 25.00
'5. | DM Plant — 15.00 15.00 — 15.00 15.00
| | regeneration :
6. ! Softener Plant —_ '15.00 15.00 —_ 15.00 15.00
{____| fegeneration !
7. 1 Q.C & R&D — 5.00 5.00 — 5.00 5.00
_8_ " Scrubber 50.00 |- 50.00 50.00 -— 50.00
8.  Domestic - i 12.00 12.00 — 12.00 12.00
Total 509.30 145.0 651.30 509.30 142.00 651.30

The industry’s average HTDS & LTDS generation is 53,02 KLD & 3.5 KLD which is within the
consented quanmy dunng the perlod Dec-2021 to May 2022,

Air Emissions, control systems:

After expans:on

fack Stack 4 Stack St Stacks
| Sl [ Details [ Stack 1 Sé;i;';i §3 (Existin 5 26,( S;ajgs 1445 |
! No i . of | {Existin ‘ ( 9) (Existi ) (Existin 6 {Existing) (New) |
Stack 2 g} l r_gg)__ ‘ _{New) 4{
| it =T Roiler | Boller | Thermic | Thermic |Therm; D.G. Sets | D.G. Sets !
i !Attach ' Boiler | BoOl | fluid fluid ¢ fyig |
i heater heater | p
€C 0 [ eater
p— —— A EFY I IP X X101 x2.0 3X 1010 | 2X1500
i | Capaci | 1x10.0 | Tpr | TPH jLakhkio) lakh | gt | evas S % | kA
Y . TPH l ; calories | kil kilo | 1500 KVA
: : calories | calorie | & 1 X 500
; ' S KVA _
| | 750 | Fuma | LBO @ 120 LPH TSR 7~ Hiesel @ | Diesel @
[Tiﬁ Fuel | Coal @230 ce gg Diesel | 1600 LPH | 600LPH
: @ " @ 60 -
! ’i’_l;fﬂ'— ''''' =i "‘"\LJ“-F’H L
_-/’
- e =N
T
R \rf[ \
\J CHAIRMAN
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Sy e

S o

-

MI ‘

r.n—,-—r——““'\\ T ————.
v !'Stack I 3000, 55 — 8m |8m | 10meach | 30m "
{ height | f m 30, 8m
4 | above | ’ m ‘ for-1010 kva { each
| around | ! | & 500 KVA | ’
; Hmy | ‘I Zr:::tf?orp ?
1 : | 1500 KVA | !
v. | Air ) Multi Mulg = g — Acoustic Acoustic f
Pollutio | eyclone cyclone ) I enclosures | enclosure |
n Separator | separator | _With S with ‘
Conﬁrol followed followed by silencers silencers
Equip byBag | Bag filter |
ment filter ,

“Note: *The industry

dt: 11.06.2020.

Hazardous/Solid Wa

| S. | Nameofthe
! No. waste

ste_and its disposal:

has installed 2 X 1010 KVA instead of 4 X 1000 KVA as per CFE Order

-

l Existing I Proposed for

CFE Expansion

Disposal Option ’

5.

2400TPD

Spent Saits

24,00 TPD

Shall be send to pre-processors
fauthorized cement industries for co-

i

processing ,
As per the EMP of CFE (Expansion) the following were observed:

> Added 7 new Products
> Revised (increased) the producticn quantities of 1 existing product ie.. 2-[24(1-

Chlorocyclopropyl)-3-(2-chlorophenyl)-2-hydroxy  propyl}-1,2, 4-triazelidine-3-thione
[M-346] from 5566.7 kg/day to 9000 kg/day.

i ducts will be 24 (including R & p 4.99

After expansion total no. of pro g product) and 4.9
M\Ae/ Bacl?( Pressure Co-generation Power Plant ang Proposed to manufacture all the
products at @ time with @ maximum production quantity of 77580 Kg/day(2330.4

TPM).
Water consumptian decreased from 1366.80 KLD to 1348.8 KLD

No change in the wastewater generatlor; .
00 KVA DG Set in additio )
X oo o N to the installed 3 X 1010
;r(hVeA J%d;o: rﬁyogr%/-\ & 12X 500 KVA DG Selts.

¥ v

v

ct proponent aliended the meeting, They have informed that

. roje :
The representatives of the Prd d information to the Head Office 4g also Regional Office,

ire
they have furnished the requir

Visakhapatnam.
informed that they have compiieq iy, the lapses observed

The EE, RO: Visakhapalta™ % byinformation.

: . the
earlier and have submitted g
the committee recommended to issye CFE (Exp) to the industry.

it

PN
%ﬂ RMAN

Alter detailed discussions:




[ 1TEM NO.5 f’s'l!‘um" Ltd., Piot No.13g JNPC, Parawada, Visakhapatnam District -
L Ppiied for cre Expansion - Reg.'

Tihe Commiies nofed th fofoming:

@) Mfs. Lupin Ltd., is a gy drug manufacturing unit at Plot No.130, JNPC, Paravrada,

Visakhapatnam in an extent of 27.715 acres.

b) The industry has Obtzined CFQ of the Board vide Dt 27.08.2021 valid upto
31.10.2026 to manufactyre all 35 No. of products (including R & D pilot piant trizl run
Products) with total production quantity of 979.20 Kg/day.

¢) The industry propossd for expansion and applied for CFE (expansion) of the Board
with the following changes:

i.  Added 7 new Products.

ii.  Dropped 1 product out of 35 permitted products including R & D Products.

iii. Increased production capacity for 11 no of preducts.

iv.  Production capacity increased from 879.20 Kg/day to 2632.6 Kg/day.

v.  The industry propesed to manufacture total 41 products along with RaD/
Validation/CRO Products will be manufactured either Bulk Drugs or
Corresponding quantities of intermediates as per the market demand.

vi.  The water consumption increases from §72.08 KLD to 1393 KLD

vil.  The wastewater generation increases from 338.1 KLD to 535.0 KLD.
vii.  The generation of Process residue (organic & inorganic), Spent Solvents, Spent
Catalyst generation increases after expansion.

ix.  The industry proposed to install additional 5 No.s sopvent storage tanks of
cepacity 50 KL each to store the solvents.

X. The industry proposed to install 11 no.s of double stage scrubbars to control
process emissions.

d) The industry is having valid PLI Policy up 10 31.03.2023 with, 4 Premium of Rs.33,455/-

and ERF Contribution of Rs. 35,176/~

The industry is having PESO License for starage of class A proy s oo capacity 400KL

is valid upto 31.12.2026. oE Tt
f) The industry is having fife : eecupancy from AP. State Disaster
Response and Fire Services Department is valid uptq 03.06.2022_
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MINUTES OF T
H
E CFE COMMITTEE MEETING HELD ON 26.06.2022

g) The CFE(expansi
o P
held on 18.05.2022"a)n‘:jppllcatlon was reviewed before CFE committee meeting
the committee recommended to REJECT CFE expansion

for non-complian .
ce w o £ .
rejected vide order dt.;’t:.()tng)az;ard conditions. Accordingly the application was

h) The indust :
their appli c;igss Sl;bm‘ﬁed representation on 13.06.2022 with a request to re-consider
Visakhanath fa" requested to issue CFE (Expansion) of the Board. The EE, RO:
painam forwarded the compliance report as following:

[s.N - 7
i ©. | Non-compliance observed by the Board Compliance ]

1 The industry has to evaluate the | Copy of the performance evaluation |
performance of solvent recovery system for | report of the solvent recovery,;
each stream-wise but has not submitted | system is submitted. :
plan of action to maintain the efficiancy of
solvent recovery more than 85% for each
stream wise. The industry has not §
submitied solvent balance for the last & T
months.

2 All the SS reactors shall be connected to
the scrubber to control process emissions.

The industry has connected all the
SS reactors to the scrubbers to
control process emissions.

obtain PESO | The industry has obtained PESQO

The industry has 1o P . :
> eremission fgr the proposed additicnal | license vide order dt: 31.12.2015
polvent storage tanks. valid up to 31.12.2026 for the |
S existing sclvent storage tanks. The |

industry informed that they wil|
obtain PESO license for proposed |
solvent storage tank after receiving |
CFE of the Board. ]

__—epose remaining spent | The indusiry has disposed_spent |
4 The m:iU'St?r" :g;ltl ely g solvents to authorized agencies. |
solvents Im i

am
i) The EE. RO: \flsakhapaini N
i n
to the industry duly stipulating
rojec onent atten‘_jed the meeting. They have in formed that
o represemaﬁves an ﬁe o : non‘wmpl'jnczs noted in the earlier mesting ard
he, ‘ e expansion) order.
they have complxesc:d;v:me U ¢ CFE (exp
e {hat the industry has complied to the non-compliances

h
edue of CFE {expansian) .

recommended to examine the issue of CFE(expansion)

essary conditions.

iss!

m
am Info
The EE, RO: \”Sakha%z:tn:ended for

noted earlier and reco
ns, the com™

ittee recommended to issue CFE (expansion) to 1°

\,\N
CHA!RMAN
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MINUTES OF THE CFE COMMUTEE MEETING HELD ON 28.06.2022
[TTEM NO.6 ‘ M/s. Snehas pro———- V), |
l

ha"ﬁa Chem Pvt. Ltd., Plot No. 27C2, Atchuthapuram

Industria| : i f validity of CF
| Ordor for gt Visakhapatnam — Roquest for extension o e

“The Committes noted m%ﬁm@a‘:ﬁg&

1. M/s. Snehaa Pharma C
manufacturing  unit
Visakhapatnam,

hem Pwt. Lid has proposed for establishment of the ?ulk drug
al Plot No. 27¢2, Atchuthapuram (V), Industrial Park,

2. The Board issued CFE tq the Industry vide order dt.16.04.2015 manufacture 23 no. of
products with & maximum proguciion capacity of 6500 kg/month valid for period of five

years. As per the circular dt.16.12.2015, the validity period is deemed to be extended 7
years upto 15.04.2022.

3. Further, it is to submit that officials of Regional office: VSP have inspected the unit on

23.03.2022 and observed thatthe industry has commenced construction of the unit
and completed 70% of construction.

:I:.

Now, the industry has requested the Board to extend the validity of the CFE Order for

ong year as the unit has not completed the construction & commissioning of the
machinery.

5. The EE, RO: Visakhapatnam has recommended to cansider the issue of extension of
CFE for one year to M/s. Snehaa Pharma Chem Pwt. Ltd duly stipulating necessary
conditions i.e. upto 14.04.2023.

The representatives of the project proponent attended the meeting. They havs informed that
they could not complete the project due to COVID and other issues and requested for
extension of validity of CFE order for one year.

After delailed discussions, the Committee recommended to issye Extension of Validity
period of CFE order for one more year i.e., upto 14.04.2023,

o —
NO.7 [ Mis. Styrax Pharma Pvt Ltd., (Formerly: W/s. Vayaia o T
! ITEM NO.7 glllgl No¥27 5, UN Pharmacity, Parawacp, Visakhy jayanthi Drugs Pvt. Ltd.,)

. apatnam District (Present!
! Anakapalli District) - Applied for CFE for Ex ansion - Regq. ( :

The Committea noted the following:

1. The industry has obtained CFO of the Board vide order gayeq 04.02,2022 with 82

products including validation prc;duf.ts tz ma';“fa‘:t“fe 1Y 7 products at any given
point of time with a maximum procucton capacity of 3000k g/,

si .
2. Now, the industry proposed f:; expansion and applied for opg (expansion) of the
Bcard viith the following changes:

dditional investment of 2
i i roposed @ i ‘0 crores for for
i ;hi tl’gius":trcs eguipmen" utiiiies and safety Msasures. r installation of
oliution co

AG:Q'.:" . M\
NG ' CHAIRMAN
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iE
Addew COMMITTEE MEETING HELD ON 28.06.2022

ew
4 DrozLOdUCts and dropped 17 permitied product out of .82 products
fii.  Production Canan: 18 includ{ng validation products.
e The inducr ¥ INcreased from 3000 Kgiday to 3433.33 Ka/day.
: s
products wij bDFOposed to manufacture on campalgn basis i.e., maximum of 7
with total prog © Produced at any given point of time based on the market demand
Wat Production Capacity of 3433.33 Kg/day.
v, ater S
Consumption INCreased from 136.5 KLD to 138.8 KLD and wastewater
ased from 59,0 KLD to 61.3 KLD.

vi.  The generation of g e s o
' olvent residue anic solid waste and spent
mixed solvents iner ue, Spent Carbon, Inorg p

totaling to 9

' eases after expansion.
3. The mdu;;try has obtaineg License from PESO for storage of class-A and Class-B product
of capacity 200 KL which is valid up to 31.12.2022,

4. T!1e indu:stry has obtained NOG for occupancy from A.P. State Disaster Response and
Fire Services Department valid upto14.12.2022.

5. The industry has obtained the public liability insurance policy valid up to 20.10.2022 with
ERF amount of Rs.14,000/-,

6. The production capacity of the unit is increased from 3000 kg/day to 3433 kg/day. Hence,
the proposal may be considered as expansion instead of change of product mix.

7. The industry has to comply with the following: .
a) The industry shall install digital display boards at publicly visible places at the main
gate indicating the products manufactured Vs permitted quantities, Treated effiuent
concentrations Vs discharge standards, Stack emission & AAQ concentrations Vs
standards, hazardous waste generation, drsposed, 'stock Vs permitted quantities and
validity of CFO; and exhibit the CFO order at a prominent place in the factary premises,

as per Hon'ble Supreme Court order.
The industry shal develop additional green belt area 0.5 acres to meet the

development of 33% of green belt ar ?a. -
) The industry shall explore to provide display board tg display the values of the
c e in

Ph gas recorded in the detector with hooter installed at Tri- phosgene feeding.
osgene
9 nstall multl 9as detectors (H;S, NH,, s0,, 0, co, Hel, C) 2t
h display the parameters.

rojeect proponent attended the meeting. They have informed that
P on-compliances like provision of digital dispiay boards, provision
F multi gas analyzers.
the mmittee recomme'mded to issue CFE (expansion) to the
¢ undertakind to comply W't'kfhe above non-compliance within one

g\

b)

d) The industry shall i
production blocks wit

The representatives ?f the n
they would comply with the "
of green belf and installation

After detailed discus§f°ﬂsn
industry after submission ©
month.

CHAIRMAN
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MINUTES OF T
HE ¢ I
FE COMMITTEE MEETING HELD ON 28.06.2022

ITEMNOB  [Mis. E
- East Ing; — e
12 Petroleum Private Limited (Terminal), Exim Park, Opp. |

Naval pg
ck Y
¢, Naval Baso (p.0), Visakhapalnam ~ Roquest for CFE |
e Board for inclusion conversion of 10” underground |

. s .
i wharf to thep‘:'t?tlon of petroleum products and liquid products from oif |
Xisting terminal, construction of moulded bullets, LPG |

. _|bottling pla
The Committee noled the follor\:,ﬁ:;d re-erection of boilers —Red.

During inspection of th ;
proposed to utilize the 18- Egzérd iOfﬁ‘E‘a’S on 13.06.2022, it was informed that they have
length of 5.2 km which is in idle Dtpehn.e which is in idle from Navy Petrol Pump to E.IPL.for a
1.5 Km for transportation of L[f present proposed to use for POL service and 107 pipeling of
HPCLs cylinder testing facillt G from outer harbour of M/s. HPCLs SV3 point located at
industry has also pro go CIdlt:es_to EIPL’s 14" pipeline hook up point at Navy Petrc! Pump. The
for heating of FO in th Ste to install 2 no's of oil fired boilers of 2 x 850 kg/hour capacity
0 5t tank e storage tank to decrease the viscosity for pump ability of the product in
storage tanks and for shipments and also proposed to install 1500 LPG Mounded bullets
of 15 Nos.(7.5 dia_X_75 m length) each bullet capacity 1500 MT. Totaling 22500 MT in

agiittion to the existing of 8400 MT and LPG botiling plant of 100 Tons/day with two
shifts. .

dditional land, the total facilities wil be
cility which is taken lease from the VPT
FE fee of Rs.9.0 Lakhs under

The industry has not proposed to acquire any a

accommodated in the existing land of .50 acres of fa
with total investment of Rs.120 Crores. The industry has paid C
red category for the additional investment of Rs.120 Crores.
During inspection, the GM has informed that they are proposed to install LPG Mounded builets
by maintaining safe distance to comply 0ISD-144 & OISD-150 norms and also they will foliow
the fire prevention system by providing gas leak detection, fire prevention, gas monilonng
system, remote control operating valves, high level alarm and control systems to be proposed
! 2 and bottling area as per the stipulated standards of OISD-

for the LPG Mounded bullets are

144,
tive risk analysis study, disaster management pian and

antita :

z:)roe;? chtlildmes which are applied for CFE amendment.
| the industry has proposed use POL pipelin of 5.2 Km and keeping
In the present propoesad. neling 0ul of the total existing LPG pipeline of 6.3 Km. Out of 6.3 Km
1.1 Km pipeline as LPGP { also 2X 0.14 Km new proposed pipeline are falls in the CRZ
some portion of the line an S quire 8 hanqe of service from LPG to POL 20d
rance 1S ie. the industry has to obtain the CRZ
new

The indusiry has prep
EMP report for the pro

for which CRZ cled 2 X
of
1 of servt ing of m
0" of 0,14 Km eac to EIPL’s pig launchin
roposed two pipelineo Gag inspa"t&?:ég‘&ech has informed that NOG/CFE of APPC8
station at inner harbout- nee from .
is required to obtain CRzZ Clear®
{,&5/ ~
cHAIRMAN
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MINUTES or
THE ¢
FE commiTTEE MEETING HELD ON 28.06.2022

In view of the above, 4
[}

‘e ~ -~ he BQ
OEARle20 by '"CQTDOratingat;d ;nay examine the issue of amendment to the CFE Order
® fellowing conditions along with other necessary conditions:

not
mﬁs:fa" any construction / operation of the present proposal until to
2 The ind : on from MoEF&CC and CFO amendment of the Board.
) ustry shap T
ectivities befg .Obtam PESO permission and fire NOC for the present proposed
® 8oing for operation.

3. The industry s ;
DepaﬂmenTPEggl m:plgment all the safety precautions stipulated by Factories
and Fire Department before going for operation.

1. The industry shajl
cbtain the CRZ pe

£ Theindustrvs . .
¥ shall davelop greenbelt in the available vacant land.

Head Office Remarks:

> R dis reported that some portion of the pipeline falls in the CRZ area. Hence, the
industry has to obtaln dlzarance under CRZ Rules, for whish NOC of APPCB is a pre-
requisita. The proponent shall start the work enly after obtaining CRZ Clearance.

> The MoEF&CC, Gol, New Delhi vide notification dt.13.06.2019 exempted the isolated
chemical storages from the perview of EIA Notification.

Ths representatives of the project proponent attended the meeting. They have informed that
they have prepared risk analysis and the impact zone is falling within the industry premises.
The proposed LPG moundec bullets are proposed to be utilized by the Government
undertakings like HPCL and BPCL.

The EE. RO: Visakhapatnam informed that a pertion of the proposed LPG pipeline ie,2X
0.14 k.r: is fai"ing under the purview! of CRZ and the installation requires CRZ ciearance.

- 170 . & A,
s Committee recommended to issue CFE (expansion) to the unit

After cetziled discussIorS, ty shall obtein CRZ dlearance for the propesed pipeline.

with 3 condition that the facil
stries Limited, Piot No.177, P.O, Allinagaram, Arinama l

T
ndu C
"ITEM NO.S ;g‘!i: vh;gcsat I(V) Etcheria (M), Srikakulam District - Applied for CFE |
' i i ,

! (Expansion) ~ R —— _

— - following:

The Committee noted € followis .
e Limited Iaca!e'._i at Arinama Akkivalasa (V), Eischerla {If:,
g) Ms. NACL irfdi{smcac_ producing Technical grade pesticides. The Beard issued CFO
* Srikakuigm DISIC 270, iy with 3 vaICHY period upto 28.02.2025 to manufacture of
P > cts in 10 groups with a condition to manufacture only one

ra orger to the ! :
ﬁgid?ie 'em?g; ﬁn, given time with a maximum capacity of 30 MT/day.

group of P _1ad for the expansion on 25.08.2021 and the industry has
5) Public hearing We* w:;'frcm 30TPD t!fy 70.1TPD. Now, the industry apled for cszs

v ";;v-d l expans9” " “rne industry also proposed to manufacture Bio

obtained EC rF0 ognsiet: T::.— plant- 6OMW. il

e = exo3™
of the SoaT f‘s"a nd captive
) L

Agmo Chemic3 A\
= IRMAN
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J)

S CEE COMMITTER MEETING HELD ON 26.06.2022

¢) The industry propgg
. e

g whicty 1075 m3/d?a = 'totaI. water requirement after expansion Is 2340 m3/day out

b 3/day is recycled. Water

requirement will bg e frash water and 1265, M
of 1372 m3/day wjy be aund Water/surf::c water (Nagavali river). Total effluent
treatment system. Thg i, treated through “Zero Liquid Discharge’ based effluent
circuiation and coaling to?vael?sd r;’va}\stewaler is reused for process, washings, scrubber's
d) The industry pro . ake-up.

MEE - 1X 42?);(58?,: o install in addition to existing treatment system are as follows,

RO Plant ~1-2x 7o§ L ATFD-2 X 60 KLD, Biological treatment plant — 2 X 600 KLD,

reutilized treated wate KLD and RO Plant - II- 2 x 250 to maintain ZLD system and
e) The indus L rocess, washings and cooling lower makeup, stc.

ESP prOpge%mgg sggntt? i”sta“ additional boiler of G0TPH coal fired t:loti;kfor lWhiCh

§ ©. equipm i ors of 10 lakh/k.cal & 6
Lakhvk.cal proposed for l:n'cwsegS 5tiii§2:i'olhermic fluid heat

L ngfeégg:s;ry tprovided closed shed for storage of hazardous waste with leachate

TEDE e lysl 8m and with safety measures and disposing to cement industries and
gutarly. Proposed to utilize the sama facllity after expansion.

g) The industry has paid Rs.6,00,000/- vide DD No.000963, dt.19.05.2022 on the project

cost of Rs.65.0 Cr. As per revised fee structure the unit has to pay Rs.6,00,000/- under
both acts towards CFE for expansion.

h) The {:‘:E, RO: Srikakulam recommended that the issue of CFE for expansicn may be
considered duly stipulating necessary conditions.

i) As per the specific condition no.(xviil} of EC order, the green belt of at least 5~ 10m
width shall be developed in nearly 34% of the total project area (2500 trees per
ha i.e. 34440 nos. mainly along the plant periphery / adjacent areas, as
committed by the PP. The plant species can be selected that will give better
carbon sequestration and plantation shall be completed within six months.

he project proponent attended the meeting. They have informed that
ting CFO conditions and the new proposal for expansion is also
uid discharge and that they would take up the green belt
n season.

Tne representatives of t
they are complying to the exis
covered under the ZERO lig
development in the current monsoa

The EE, RO: Srikakﬁlam informed that the unit is comply with the CFO conditions and the

proposal is for ZLD.
. : ) > Commiltee recommended to issue CFE (Expansion) with a
After detailed discussions, thr?ce aroenbelt in the eurrent prictiscen season(. p )

condition to complete the bald

cHAIRMAN
20




V)

[ITEMNO.10 | M/s. Cohitha Tabar
| ohitha Laboratorics Unit-Ii, Sy.No.25, obulapuram (V),

!

MINUTES OF
THE CFE COMMITTEE MEETING HELD ON 28.06.2022

D.Hirehal

(M)v An‘
anthapuramu District - Applied for CFE — Reg:

s ———— S

B

The Committee noted the following:

1.

M/s. Lohi .
itha Laboratorios (Unit-ll) has proposed. to be setup bulk drugs and
lapuram (V) D.Hirehal (M),

Krﬁrr:?::;it;; anT;Ufacm”ng unit at Sy.No.25, Obu
u District in ) ; b 5
Rs.9.0Crores. an area of about 7.64 acres with a project cost of

Ooam of the above 10 products proposed, the industry has proposed (0 manufacture only
Nos. of products at any peint of time with a total production capacity of 822 Kg/day

or 300 TPA. The Industry has submitted the stage wise material balance for each of the
product along with the application. Howaver, the Industry has not submitted the overall
pollution loads (on the worst case scenario) along with the application.

y is 49.9 KLD and the Industry has

The total water consumption for the proposed activil
ater Department

not submitted the copy of the permissions obtalned from the Ground W
to draw water for the industrial and drinking purpose.

adopt "Zero Liquid Discharge (ZLD)" for the waste water and
TDS effluents of about 15.0 KLD in stripper, MEE of capacity
ate from MEE Is proposed to be mixed with Low
TDS effluents and then treated in the Biologlcal ETP of capacity 25 KLD. After treatment
in the Biological ETP, the treated wastewater Is further treated In the RO System. The
RO permeate IS proposed fa be reused back for utilities and the RO rejects is treated in
the MEE System th HTDS. The salts from MEE & ATFD are proposed to be
lifted to TSDF, Nellore. The gdomestic wastewater Is proposed to be trealed in STP of
capacity 10 KLD and after treatment, the treated domestic wastewater Is proposed 10
r development of green

utilized for ontand f0 belt within the premises.
nstall 01 No of coall Briquettes fired boiler of capacity 06

 fluid heater of capacity & lakhs K.Cal/Kg. The indust’y
ter with @

The Industry proposes lo
proposes (o treat the High
25 KLD followed by ATFD. The condens

ged toi

. = 5 propo :
The industry 185 P o ormi
E i.e., Cyclone separator followed by bag fil

TPH and also 1 ‘o'stall Al
com pmpof:CR r?eilgr;ht of 30 s 42 control the flue gas emissions from the boiler and
common $
thermic fluid heater.

also P osed to Install doubla stage scrubber for scrubbing
The Industl’yl ’;‘L’; Dloxide pmissions omanated from the process.
Ammonia, sulp

‘%"
5 ”

&
CHAIRMAN
21




)

MINUTES OF T
A= OF THE CFE cdpy
FE COMMITTEE MEETING HELD ON 28.06.2022

The total quantities of wa
tabulated below:

ste wat
er generated as per EC order and RO report are varying as

HTDS —.__|AsperECorder | As per RO report |

(7Ds 15.0KLD 17.0KLD
Domecti 16.0KLD 30 KLD !
Sete 8.0KLD 6.0 KLD g

There is iation i iti
a variation in the quanlities of waste water even though there is no change in

production capacity of 822 kg/day (3 products at a time)

They have informed that their effluent

The representalives of the project attended the meeting.
the requested fo issué CFE for the

generation would be within the EC order quantities and
same quantities.

After detailed discussions, the Commitlee recoramended to issue CFE to the industry with a
condition that their effluent generation §hail not exceed the EC order quantities and submit the

revised proposal accordingly.

l'mzm NO.11 iifs. Nifty Labs Pvt.Ltd. 5ot Nos. 50/(A, B, G & H), 64 (A, B, C &D), 65 '
| (A, B, C & D), 66 (A & B), 67 (A & B), 57L, 122 & 123, IDA, Kondapalll (V).

:' {brahimpatnam (M), NTR District (Old Krishna District) - Applied for GFE
for Expansion —Reg: ———

“Ihe Commiltee noted the following:

T put. Ltd., is located at Plot Nos. 50/(A, B, G & H), 64 (A, B, C & D),
a) Mis. Nifty C’—a&bsm 66 (A & B), 67 (A & B), 57L, 122 & 123, IDA, Kondapalli(V).
€5 (A B )‘ NTR District (o Krishna District) for Bulk drugs and intermediates

ibrahimpatnam (M)

manufacturing unit.

1ained Envfronmental Clearance (Expansion) order vide order no-
e obiained EnViT 60 06HE006-428, ~ DL2207.2021 _ Issued ”

: b
b) The industry
) ND/KRI11 B s, Gol and Corrigendum to Environmental Cleamacs

Ministry of Env;?r?ecﬁon of industry address and products & Byproducts vide order
regarding the
dt.27.01.2022. ndltist .
4 CFO order 10 the industry on 01.10.2021, which is valid upto
55U€

¢) The Board |
20.04,2026.
nas ”?‘fg of additional products.
u

dj Now, mg {ind;’:;‘y (actur
oCMMS for has not yet
ndustry yet started expanslon produc
ho ed for Expanslomproject, P P

ection: t
ime of insP mand
e) Althetimé o oo plock | A

roc
in the new P \)’\’/{’\

tion activity
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~ generation and Solid / Hazardgys was

R

MINUTES OF T
HE CFE COMMITTEE mEETING HELD ON 28.06.2022
The representatives of the Project aj(

propesing to transport the increaseq »
Ramky Pharmacity, Parawadga until th
informed that they have Submitted ¢

&nded the meeting. They have informed that' they are
filuent generation due to the proposed expansion to the
e CETP at Kondapalli becomes functional. They further
ha material balance supporting the increased effluent
te generation,

The Committee opined that the permission issued to the existing unit for transportation of

‘efiluents to Ramky Pharmacity, Parawada Is only valid upto 22.06.2022 and the industry may

'nc;t £ BRI tm“S‘POI't the increased quantities to Ramky Pharmacity, Parawada. The
:2 :jgg tnrmy have to either install their own ZLD or transport effluents to the CETP at
0 alli. ‘

After detalled discussions, the Committee recommended to issue CFE to the industry subject
to submission of an undertaking stating that the increased effluent quantities due to the
proposed expansion will nat be transported to Ramky Pharmacity and shall either be treated
in their own ZLD unit or in the CETP at Kondapalli. The industry shall obtain permission for
extension for transportation of effluents to Ramky Pharmacity, Parawada from the Board.

ITEM NO, 12 M/s. Orch Laboratories India (P) Ltd., Plot No. 51-A to J & 56-F, IDA,
Kondapalli (V), Ibrahimpatnam(M), Krishna District - Applied for CFE

{Expansion) - Req.

The Commitiee noted the following:

a) M/s. Orch Laboratories India (P) Ltd., is located at Plot No. 51-A to J & 56-F, IDA,
Kondapalli (V), Ibrahimpatnam(M), Krishna District to Involved In Bulk drugs and

intermediates manufacturing.
b) The Board issued CFO order to the industry vide order dated.14.08.2020, which is

valid up to 31.05.2023.

on of temporary permission to the industry on 14.03,2022 to
S and 16,21 KLD of LTDS effluents to’ CETP of Ramky,
vaj|at3]ggy, for a period of 6 months i.e., upto 13.03.2022
{ CETP.

¢) The Board issued Extensi
send 18.41 KLD of HTD
Visakhapatnam as per the a
duly meeting inlet standards O
ined Environmental Clearance (EC) for Expansion vide order

e Inié?&%mgﬂ1/2020’2332“78-9&1755- Dt.14.04.2022 issued by MoEF &
E% SG[ilﬁﬁ/f production 4uan tities of the Bulk drug & Intermediates (Expansion) from 89

TPM to 129 TPM. . ‘
od to establish the expansion project activity in the newly built-up

¢) The industry proposes = “ine existing premises with 2 fio loor to
, - i 7 ors + Ground floor
production block s in the 1st flaor, reactors In the 2nd floor, Agitated Nutsche
e 6 reactor . in the ground floor. '

25::;?21:: E!g)trler (ANFDS)~ s St

hich wil be .instarli ng t6}3nv§n’agad 10 recover water for recycle and
f) The ZLD S?’Stteg]p;ations and to cons 0 Sak“r resource of water.

an .
reuse for p AR

va
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g)

h)

)

)

k)

que
L.

\,.___-_<______———-‘““ e e ———

s (%

NUTES of ‘
THE CFE commiTTEE MEETING HELD ON 28.06.2022

In the existing crQ
having 500 K%A DOGwde order dt.14.08.2020, it was mentioned that the industry is

KVA D.G.Sets in th.e L, However, it was verified that the industry is having 2x500
expansion project, th, Preémises which is not reflected in the CFO order. In the present
KVA in acdition tg e ToUStY Proposed lo install additional DG Set of capacity 1x500

he existing 2x500 KVA, with in-built acoustic enclosures as APCE,

to meetthe e :
mergency electrical power supply requirement of the plant.

The industry h ; . : ] !
08.08.2022’?/ as obtained Public Liability Insurance (PLI) policy which Is valid upto

Ml

g?sz s:tndu;try has renewed No Objection Cerfification from Andhra Pradesh State
e fer esponse and Fire Services Department vide order Dt.11.05.2022, which s
valid for a period of 5 years. from the date of issue. .

The lnc}u;try has obtained Petroleum & Explosives Safety Organisation (PESO) Issued
by Ministry of Commerce & Industry, Government of India vide order
no.P/SC/AP/156/1352 {P381697), Dt.23.02.2022, valid upto 31.12.2023.

The Board sought clarification on the following points:

As per the material balance and waste balance the increase in HTDS generation
for the increase the production for 2833 kg/day to 4333 kg/day is only 10 KLD but
the application is made for additional 40 KLD of effluents indicating that the quantity
of HTDS applied is more to accommodale ’higher un-consented production

capacity.
Design details, layout and location of stripper, MEE & ATFD and permission of the
Board for transportation of effluents to CETP, Ramky Pharmacity for the existing &

enhanced quantities has to be submitted.

The industry has to submft details pertaining to the production, effluent generation /
transportation to CETP, Hazardous waste generation, disposal and on site storage
for the last six months for cross checking.

industry has © submit water consumption and raw material consumption
The in USDS LTDS and Hazardous waste generations factors for 1 ton of
factor; t'HT ” éach product with detailed material balance. ,

production

jities of Hazardous waste applied are also increased beyond the

. - an
v. Similarly the q;le quantiﬁe ..

material balan
or, Vijayawada has to submit compliance report on the

i m . -
b Reglon?l u{ljated in the Exising EC order, CFO order and Task Force
conditions StP
directions. if a7 M
(‘[’4\
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UTES OF Ty &
CEE CommirTeg MEETING HELD ON 28.06.2022
) The

industry vide mai i
quantities in Watga”cgégrﬁszzoz
generation and alsg submittedphon

The representatives of {he proj

proposing to transport thea incre
Ramky Pharmacity, Parawada
informed that they have gyp
generation and Solid ¢/ Hazarg

2 submitted technical justification for the increased
+ Waste water generation and hazardous waste

the other required details.

ect attended the meeting. They have informed that they are
8%ed sffluent generation due to the proposed expansion to the
until the CETP a4 Kondapalli becomes functional. They further
Mitted the materig) balance supporting the increased effluent
OUs waste generation,

The Committee opined that th
cfflucnts to Ramky Pharmacgit
be permitted to transport th
industry may have to eithe
Kondapalli,

€ Permission issued to the existing unit for transportation of
Y, Parawada is valid upto 13.08.2022 and the industry may not
€ increas:ed quantities to Ramky Pharmacity, Parawada. The
rinstall their own ZLD or transport effluents to the CETP at

After detailed discussions, the Committes recommended to issue CFE to the industry subject

to submission of an undertaking stating that the increased effluent quantities due to the

proposed expansion will not be transported to Ramky Pharmacity and shall either be treated in
their own ZLD unit orin the CETP at Kondapalli,

ITEMNO.13~ | MIs. Coastal Waste Management Project, (A division of Ramky Enviro |
| Engineers) at JN Pharmacity, Parawada, Visakhapatnam '1
email: ravikumar.k@ramky.com -~ CFE & HWA (expansion) - Reg. |

The Committee noted the following:

The Board issued CFE & CFO to M/s, Coastal Waste Management Project, (A division of
Ramky Enviro Engineers) to operate TSDF gt JN Pharmacity, Parawada, Visakhapatnam to
cater the needs of the state of AP. The facility has obtained permissions to handle 13.35
lakhs MT landfill waste and dumped about 13,26,529 tons of waste in the land fill during the
period April-2006 to March-2022. Now, the facility applied for CF§ {Expansion) for additional
4,88 Lakh tonnes, for an expansion project cost of Rs. 40.57 Cr, with a total area of 1.2 Acres
1 addition to 16.87 acres and the EE, RO, Visakhapainam submitted the verification report.

The Board vide letter daied 16.05.20?.2 req'uested the industry to submit compliance/ time
bound action‘plan on the following non-compliances, so as to take further course of action:

i i 1A report.

i :o: sugm;:t;i i::) sEure & post closuretphasis plans of the exjs
W ot subm ” 5l audit report.

ii.  Not submitted the an"onmenta’ al; fitnesps of the li g

. Nof submitted e study on stabil Iner system within 3 months.
iv. ot submi e

.o nofification from governmenaof Andhra p dfill

. site notificatio a Pradesh for Jandfill.
V.  Not obtained the on e .

\\ g
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vi.  Not obtained th . fill site.
vii.  Not connecte S'de Notification order from MoEF & CC, Gol for old landfi

viil.

The issue of CFE EXpansion wag
After detailed dis
the TSDF, the committes r

the facility of 15 days time o
plan with time lines for com

The EE, RO Visakhapatna
which is as follows:

d web
The facility cut down
Proposal to identify g

Cameras to APPCRY CPCB website, as per CPCB gmttarcol. "
the trees existing towards North side of the existing land fill site.
reenbelt area in Pharmacity as a compensatory greenbelt.

placed in the CFE committee meeting held on 18.05.2022.

'SCUssion on the RO verification report and submission of the representative of

ecommended to

defer the issue for the ensuing meetir?g by allowfng
I submission of the compliance report on the above issues/ action
pliance of the non- compliances. ‘

m submitted a letter along with the industry’s time bound action plan

S. Non — Compliances observed Industry’s Reply
NO. | by the Board
i—1' Not submitted the EIA report, EIA report was already submitted.

2. Not submit the closure & post | Temporary capping has been completed for. all
closure phases plans of the | the cells in the existing landfill except operational
existing land fill. area, and the closure & post closure plan will be

submitted before 30 June 2022,

3. Not submitted the environmental Environmental audit has been completed by Mfs.

audit report. ’ NEERI, report is under progress the same shall
be submitted on or before 30* of June 2022,
4, Not submitted the study on| The existing landfill stability /7 fithess study has
stability/ fitness of the liner system | been completed by M/s. IT Madras and report is
| within 3 months. under process which will be submitted on or
| before 15" July 2022
g Not obtained  the  onsite | The natification fite is under perusal of AP, govt
| notification from government. of | &nd his following up for the same and anticipating
| Andhra Pradesh for landfill. that the noi_lﬁcatlon Wwill get It in another 6 months.
6. Not obtained the de-notification | The same is unger Perusal of Environment forest
; order from MoEF & CC, Gol for | science te°h”°'°9_y'dept., we are following up for
i old landiill site. the same and anticipating that the de-notification |
i = =2 WL be completed in ancther 6 monts,
7. | Not connected web ﬁimear:sp;? o em\';fed :;:‘gzra: Gmstgllatnon has been completed «
| APPCB/ CPCB website, Cation and request has been i
' | submitied to connect the APPCB server mail |
| CPCB protocol. 1 dated on 20" Aprj 2022,

Ao
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|

UTES OF T
— HE Cre CommITTEE MEETING HELD ON 28.06.2022
8. The faciity cui ggum——

T Wi e T }
| exisling towards g nsgge trees | Noted, we wil develop compensaiory green belt
! existing lan € of the

= |
d fill site, pry (Equivalent No. of Trees) at TSDF vacant lang |

identify greenbe Posal :2 before 31% of yuly 2022.

i Pharmacj area

as a ¢
g | greenbelt. °Mpensatory
The representative

S of the project . vy have informed the,
have complied all the 15 Proponent attended the meeting. They ha ‘ormec they
tlfe compliance report loptshzsR non-oomphances identified in the earlier e G ovtited

&gional Office, Visakhapatnam and also Head Office.
The EE, RO: \fisakhapamam co . - ~F = A
and informed the neoes nformed the compliance of the non-compliances ncied eadier

e)\lstli}!l lal l(i ‘ l : O Ci E 10 Lle p nsion ! the lalld ﬁi S
“l IS aImOS fu” and Ca”lmi a(:(:o-l“nl )l:’a‘e f”ﬂher “{aste

L

1 ITEM NO. 12 1 M/s. Vaishno

Krishna District - Applied for CFE — Reg.
The Committee noted the following: '
a) M/s. Vaishno Drugs & Intermediates (P) Lid, is an existing industry located at
R.8.No.182/3, 192/4 & 185, Gancrai {\V), Jaggaiahpet {M), Krishna Cist, invchved in
Inorganic chemicals manufacturing producing Aluminium Hydroxide Gel of 8C MTPM. Tn=

industry obtained CFO of the Beard on 18.08.2017, vaiid upto 31.05.20Z2 undaer crangs
category.

b} The existing industry applied for CFO renewal
forwarded to Zonal office, Vijayawada on 08.05
Vijayawada.

through single desk porta! and repoit
-2022, which is under process at ZQ,

€) The project proponent had cbtained EC Vide Order, D1.25.11.2020 for manufa

d) M/s. Vaishno Drugs & Intermediates (P) Ltd., has applied for CFE of the Beard to
establish Bulk Drugs & Intermediates manufacturing unit in the existing premises with 2
croject cost of Rs. 17.00 Crores under ra_d category. However, the unit has submited
épplication for fresh CFE instead oi expansion.

cturing .

. bmitted detzailed material balance
2; The industry has not su : "
i stoichiometric equations to ascerain the watsr consum

hazardous waste, solid waste generation.

. ject proponent attended the meeting, The have informed that
ji'm}g r:ge:;rggtsji\;‘egs t‘t)af g;?aggh a bulk crug unit in their existi s

other techni - Ng plant premises and have
bmitted the material balance and H;:veveﬁedg;lg 2;‘;?"0”1“9 the effluent generation
:udmltﬁm:ae rdous waste generation- -
na soli za ! .
following clarifications pertain

3N
ina to the existing unit: xy Vijayawada had sought the
X =

4
\\\'i\r:’i
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Drugs & Intermediates (P) Ltd., Sy.No.192/3; 192/4 & 195, |
Gandral {v), Jaggayapeta (M),

§



[ITEMNO.15 [ Ms. AS. Bulk Drugs,

!
i

The Committee i
the existing unit e'lpr?eu;red about 'Ehe non-compliances identified int
- epresentative informed that they are taking ac

(o

|

Sposal of Spent carbon.

e Details of sodiym :
last five vears, chloride generation and its disposal including details of buyers for the

« Explanation for i
Exianatictifo storing the spent carbon more than 90 days without disposal as against
nd other Waste Rules, 2006

¢ The characteristi
washings etc T 'Zté%s‘of effluents generated from washing of reactors, centrifuges, floor
X its mode of treatment and disposal and justification for the same. -
he consent verification of
tion for compliance of the

identified non-compliances in the existing unit

to the industry

Qf?i’ugz?éﬁd discussions, the Committee recommended to issue CFE
ion of an undertaking to comply the with non-compliance identified in the

existing unit within one month,

Piot Nos. 52E, 52H, 52D, 52 |, 53A, 53D, 53E, 53H |
& 53 1, IDA, Kondapalli (V), Ibrahimpatnam (M), NTR District (old |
Krishna District) - Applied for CFE Expansion- Reg. s J

a) “M/s. A.S. Bulk Drugs is located at Plot N

b) The industry has

d)

e)

f)

0. 52E & 53H, IDA, Kondapalli (V), lbrahimpatnam
(M), NTR Districtis a Bulk drugs and intermediates manufacturing unit,
obtained CFO of the Board vide order dt.02.07.2015, which was expired

on 31.07.2018 and subsequently obtained CFO Auto renewal order dt.14.06.2018, which

is valid upto 31.07.2023.

Now, the industry has applied for CFE (Expansion) of the Board through OCMMS for

manufacturing of additional products (12 Nos.). The industry proposes to increase the
140 Kg/day to 2500 Kg/day. The water consumption

ion capacity from the :
production P1 0. g KLD to 158.02 KLD. The effluent generation increases from 5.0 KLD

increases from
to 33.95 KLD. arker

2 on allocation of fres 'water consumption from the IALA
Documentary evidence rganization is not submitted. L

i 0
other water supplyind local body /
! ment did 10 make any prior agreement with M/s. Ramky Pharmaci
(Tlhg_rr;dljztw g‘;‘;‘;ﬂﬁa, wSakh?patnam District for transportation of process effluents rg
e et isposal-
scientific treatment and disP o
virotech Pvt. Ltd., which is taken over by the management of

alli E .

As of now, M/s- Kondaac‘i)fy (indis) Lid., Parawada, Visakhapainam Distdet has: not.yst

M/s. RamKy Phar_f:g of CETP and they informed that it will take another 3 months to put
mp!

completed reva

i erations.
into op oss effiuents to TSDF l.e., M/s. Ramky Pharmacity (India)

e[r prOC ; . 3 P 3
District in the name of their sister concem M/s. Nifty

ing t
. is sendind am X
The industry Vis aflg::v ithout obtalning prior permission from the Board.

Ltd., Paranga'NTRaDtst
Labs Pvi o
< A CHAIRMAN
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MINUTES OF TH
E CEE COMMITTEE MEETIN wmﬁ,&?—z
(ated in the CFO

h) The industry has not ‘
order dt.02.07,2015: “Omplid it the follwing condions 51

”6aﬁa?m\w//
‘ Compliance :

-
| No.
'

"1 The industry shall evaiuaie i
b recgvif;;“s;g;agrthe ;;]erformance of | Notcompld:
o ; each siream wise
| efﬁcienaé" fufmlsh plan of action to maintain the
‘, y of solvent recovery more than 95%

l ~_for each stream.
| e

eeking reply on ihe above points

i) A letter d1.21.06.2022 was add
; ressed to the i
and reply is not furnished till date. el iTe
i The industry has obtained Public Liability Insurance (PL) policy, which Is valid upto
16.06.2023. |

ined Petroleum & Explosives Safely Organisalion (PESO) which Is

k) The industry has obta
leum Class-A in bulk-36.0 KL.

valid upto 31.12.2022 for Petro

|} The industry has obtained Fire NOC Order valid for a period of 5 years i, uplo
01,06.2027.

nal the issue of CFE (Expansion) o Mis. A.S. Bulk Drugs,

nded !
act o submission of the following:

m) The RO: VJA recomme
sidered, Sub)

NTR District may be con
ala: of all organic chemical substances involved in the
o ascertain chemical reaction whether it Is

s Scrutiny of tgchnical d
fify cumulative process effluent generation.

produclion activity
i endothermicand fo quan

- < water supplying agency / depariment / local b
alon issved &Y fes partment / local body
g?r:::plyo (esh water rewquirement fo the proposed production activiy.

orission letter from the Board for transportation of
pharmaclly (India) Lid., Parawada, Visakhapatnam

- einn Of 1gmpo
Submission s, Ramky
nd disposal, after having pretreatment of process

uents 10 M
il lentific reaiment @

District for 5
effluents:
d expansion is In an extent of 1 ‘
, od the proposeC nt of 1.68 acres, The
industty @ fodcuton from 140 Kglday to 2500 Kg/day In this small

n) The existing e
industry Is proposind i '.s ol so CFE to Bulk drug units proposed to established in less
extent area. The B‘{a{i; o CFE expansion 0 this unit may not be appropriate.

than 2.0 acres. THe I8

\W\”&y
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UTDSOSE”Q to transport the i p'UieCt attended the meeting. They have infcnﬂed that mey are
‘NCreased effluent generation due fo the proposed expansion to the

Ramky Pharmacity, P

informed that they haw —o2 UNtl the CETP at Kondapalli becomes functicnzl. They further
eneration and Soric b OTitted the material balance supporting the increased effluent
Y iIC J Hazard{)us waste generation

The representatives of i,

The Ccommittee ined ) ! _
opined that the industry is proposing to increase the production capacity by
the Board is not issuing CFE to

more than 10 i .

the Pharma[.’] g?:;: ar:d is. ha.vmg only 1.68 acres of fand and

extentofland is o\ m’ﬂ“mts if the extent of lend is less than 2 acres and as in this case the
nly 1.68 acres, the proposed expansion may not be advisable.

A8~ Aad . yecd .
;}f:i.ngﬁiazl?cﬁi::umons, the Committee recommended to REJECT the CFE expansion for
he try as the extent of land in the existing premises is less than 2 acres.

) & Unique Hotel by M/s.

partment at Sy.No.1210/1 & |
it-2, Nellore Mandal, SPSR |

' Unique Hotels & resorts for Residential A
| 1211, Harnadhanapuram Village, Nellore B
| Nellore District - Applied for CFE — Reg.

The Committee noted the following:

a) The proposal is for Construction of Unique Spire (Residential) & Unique Hotel by
M/s.Unique Hotels & resorts at Sy.No.1210/1 & 1211, Hamadhanapuram Village, Nellore
Bit-2, Neliore Mandal, SPSR Nellore District with total built-up area of 55,832.45q.m.

b) The proponent has obtzined Environmental Clearance dt 27.05.2022 from SEIAA, AP.

ay be pres::ribed to provide STP cf 100 KLD in open area instead of cellar of
hall recycle the entire quantity of treated waste water and there

utside premises.

c) A condition m
residential apartment and s
shall not be discharge at thec

1 i t attel Ided the meef 'n'] h N f ed that
rese of the project proponen ing. They have inform

;ht; Zg pm:oizg:fo 100 KLD STP in the basement / cellar of the building.

e
' : ired to be establish in the lace and not in
. ined that the STP is require: open place an

L i op'ﬁ: 7 the construction projects anc the proponent may come back with

k' f;larri be;sin;iw cnanging the location of the STP from the cellar / basement to cpen

revised site pid ) |

stace in the premises:
yssions the commitlee recommended to REJECT the CFE application.

Afier detailed disC '
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ITEMNO.17 [ mss, @

e — _
Visakhaan%avamm Port Limited, Gangavaram (V), Pedagantyada (1), |
PAINam District - Appliad for GFE Expansion - Reg. |

The Committee noted the following'

a) \r\;’!/s.k(rSanglavarag Port Lid js Operating a Port facility at Gangavaram, edagantyada (1)
isakhapainam District gng engaged in cargo handling of Coal, Iron ore, Agr products,

Slag, Lime stone, Fentilizers, gng General Cargo etc. in an extent of about 1800 acres.

b) The facility has obtained CFO & HWA of th
13.01.2016 valid up to 31.12.2020
CFO order dt.13.01 2016 and

e Board for the following products vide order a:;
and subsequently the port obtained aufo renewzl of

is valid upto 31.12,2025.

I:'; . :'Eﬁ ‘UII'I]J\ Vide dt.24.12.2021.

a) The Board is receiving complaints frequently over telephone and also received recently
through spandana portal on 08.10.2021 » 01.04.2022 on air pollution preblems znd zlso

The EE, RO, Visakhapatnam recommended to examine the issue of CFE Expansion fo the
industry after payment of balance fee of Rs.48,33,400/- by incorporating the following
conditions along with other necessary conditions:

1. The facility shall provide tube conveyor in place of existing conveyor system including
conveyor belt passing from Gangavaram Port Premises to M/s. RINL(Steal Plant) to
control dust pollution on surroundings effectively while handling the dusty cargo during
expansion as the facility has proposed to increase the handh‘ng cf dusty carge.

2. The facility shall construct the $TP capacity of 200 KLp for treating the domestic
wastewater as the facility is having more than 2000 employees both permanent and
contract.

3. The facility shall install continum:ls ambient air quality stationg as approved techn 9
by CPCB i.e., Beta Ray Attenuation Technology. ology

4. The facilty shall conduct Healln Gamps Jointly e edical Health Deparment, Goap
in the nearby villages located Whmb b vilg ee‘fe'acxllty regularly to know the stafus
of any Epidemic diseases facing by 98rs in view of he public complaints
recelved on air pollution problems. \
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ubmitted for their re resentation for cancelation of the CFEs issued after

2016:

1.

Compliance of CPCB revised guidelines for CBWTF issued on 16.12.2017.
t 09.08.201% in

The Orcers of the Hop'pe High Court of Andhra Pradesh C 2
g 01S5.

W.P.No 11230 of 2018 and Order ot 01.10.2019 in W.P.No.14181 0f 2

The orders of the Hon'ble Natigng Grean Tribunal (NGT) dt 14-08-2020in C.A. No.257
of 2017 (S2). _ =

CPCB Letter No. B-31011/ BMw (50)/2018/WM.I18166 Dt. 08, March, 2018.

Case filed by the Association of the CEWTF before the Hon'ble High Court of Anchva
Pradesh vide W.P.N0.9437 of 2019,

CPCB guidelines revised guidelines for CBMTF:
/B

Co

The CPCB as per the duties entrusted under Schedule-lil of the Bio-Medical Waste
Management Rules, 2016 issued revised guidelines for Common Bio-madical Waste

Treatment and Disposal Facilities vide dt 21.12.2016.

As per para 2 of the above guidelines ie., Prior to allowing any new CBWTF, following
criteria cr steps may be followed:
SPCB/PCC is required to conduct gap analysis w.r.to coverage area of the bio-

medical waste generation and also projected aver a period of next ten years,
adequacy of existing treatment capacily of the CBWTF in each cowerage area of

radius 75 KM.

1

All the SPCBs and PCCs shall conduct the gap analysis and basad on the gap
analysis, action plan for development of new CBWTFs is required to be prepared
and submitted to MoEF & CC & CPCB within six months' time.

[N)

verage area of CBWTF as per the CPCB revised quidlines:

a) A CBWTF located within the respeclive State/UT shall be allowed to cater healthcare

units situated at a radial distance o_f 75~KM. However, in a Coverage area where 10,000
beds are not available within a radial distance of 75 KM, existing CBWTF in the lcc.ality
(located within the respective State/UT) may bs aliowed to cater the healthcare units
situated up-to 150 KM radius w.rlo lls lecation provided the bio-medical waste
generated is collected. treated and disposed of within 48 hours as stipulated under the

BMWM Rules. S
2

v
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3. APPCB

4, The Medical Hed!

MINUTES o
FTH

by | ECFE COMMITTEE MEETING HELD ON 28.06.2022
N Case, numbar
the CBWTF unde.:-f beds s éxceeding >10,000 beds in a locality (i.e. coverage area of
such a case, 3 e, reference) ang the existing treatment capacity is not adequate, in
provisions nOﬁfiedN CBWTF may be allowec in such a locality in compliance to various

under the Environment (Protection) Act, 1986, to cater services only

to suc i
h additiona] peg strength of the HCFs located.

c) Inca ;

) Ueauﬁznffc:;;ﬁ.a’eas‘ considering the geography, only one CBWTF with adequate
services to the l-;g May be developed covering at least two districfs to cater freatment
site elc. should Fs located in the respective Districts. The selection anq allocation of
treatment char abe done as per the criteria suggested under the_se guidelings. The
the State A¢ .g“s to be prescribed by the respective SPCB/PCC in consultation with

visory Committee fo be constituted under the BMWRM Rules by the

respective State Government or UT Administration.

APPCB quidelines for CBWTF;

1. APPCE framed guidelines for Common Bio-medical waste treatment and disposal
facilities which were placed and approved in the 17" Bio-medical Technical Committee
meeting held on 17.08.2018 and Board meeting dated 24.01.2019 vide - Board
resolution No. 175/2019. Wherein, the APPCB clearly specified about the HCFs
(bedded and non- bedded) & operating hours of the incinerator of the existing CBWTF
as a criteria for issuing permission for the 2™ CBWTF as “In order to facilitate the
disposal of the Bio-medical waste within 48 hours, even from remote areas, the
APPCB framed Guidelines for Common Bio-medical Waste Treatment and
Disposal Facilities in Andhra Pradesf”, Whereas, in CPCB revised guidelines which
was framed on 21.12.2016, adequacy of existing CBWTF, gap analysis are the criteria

for issuing permission for the 2" CBWTF.

0.A.N0.710 of 2017 was filed in Hon'ble NGT principle bench New Delhi regarding the
implementation of BMW Rules in India.

submitted the acﬂon' plan on implementation of Bio-medical waste

management rules to CPCB vide .mail d.t23.04.2019 wherein in the action point
taining to coverage of common B'O‘f“_e_dlcal wasFe treatment facilities (CBWTF§) fn

per.a te submitted that “In order to facilitate the disposal of Bio-medical waste within

entire state ven from remote areas, the APPCB framed guidelines for common

égsv}\;’?’;rssm indhra Pradesh and a copy of the guidelines are submitted.”

th and Family Welfare Department, Gowt. of AP., also submitted the

APPCB which included the framing of guidelines by APPCB to CPCB

action plan ©
vide Ir.dt. 22.04.201 9. (B

N
NN
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5. The CPCB submi ;
bmitled the action plan of APPCB submitted the action plan of Andhra
vit submitted

Pradesh to Hon'bl :
that action plan s?n;\JGT "1 0.A.No.710 of 2017. The CPCB in their afida
given a rating of 7 sgzttefca by Andhra Pradesh is considered as adequate and has
" ol 10 for me action
ion plan.

OF

5. The Hon'ble NGT Southern Bench, Chennai in the orders dt. 05.07.2017.in application

n2.118 of 2017 (SZ) stated (he following:

s admitted that the Siate of Andnra Pradesh has already framed the guidelines for
U; tp i lcsie Or granting the Bio Medical Waste Treatmeril Facilities. Neeciess [0 stae
Qﬁd:!ci)::‘s ; fing the same, the Stata Poliution Control Board can always have its cwn

7. The Hon'b{e NGT Scuthem Bench, Chennai while disposing the application no.118 of
2017 (SZ) in the orders dt. 28.09.2021 issued the following direction:

"Leamed Counsel appearing for the Pollution Control Bozrd submitted that on the basis of the
direction given by the Hon®ble High Court of Andhra Pradesh, they have called for a global
tender for conducting such study but necessary tenders were not obtained and now they have
entrusted the same to M/s Andhra Pradesh Environment Management Corporation Limited for
this purpose and once the study is completed, they will be taking further steps for establishing
any further such facilities in Andhra Pradesh, if so suggested in the study. Even as per the
_direction issued by this Tribunal in O.A. No. 118/2017, there was no spedific direction to do
certain things by the Pollution Control Board but they have been directed to follow ths
guidelines provided by the Central Pollution Control Board and the Bio-Medical Waste
Manzgement Rules, 2010 which was in existence at that time and there Is no necessity to
initiate any prosecution as scught for in the applicaticn as these are there are other legal
remedies available against the order, if any passed by the Board. Sa under sucn
circunstances, the liberty sought fer by the Leamed Counsel for the applicant to participate in
the fusure proceedings to be initiated by the Poliution Control Board is nct affected by virtus of
the disposal of this application as it can only be lreated as a new application if at ali any further
facility 10 be established on the basis of study conducted by the Pollution Ceontrol Board. So,
under such circumstances, leaving open the right of the applicant to apply afresh for any bio-
medical waste treatment facility if at all the Government intends to establish in future is left
epen’.
Other Judgments /Directions of the Corxrts and Hon'ble NGT with respect to
establishment of new CBWTF areas follows:

CHAIRMAN

36



s b el o B L5 B

PY S L,

L N AR T N 2.

ez

MINU S 0
RS OR THE cre gq G HELD_ON 28.06,2022

T —LE COMMITTEE MEETIN

1ons in Wp No:11250 2018 vide o

irec
7.08.2019.

“Therefore, the An s

for establishment g?gapradesh Pollution Control Board is directed to examine the feasibility

Contral Board in 2014 WTE strictly adhering to the guidelines issued by Central Pollution

respondent is not ety and take up application of the 4th respondent. Till then, lt‘ne 4th

above direction, writ ey o © Stablish CBWTF. Accordingly, the point is answered. With the
M Writ petition Is disposeq of".

Directions i 6
ons In WP No :14181 /2019 vide order ¢t.01.10.2019,

x'lsﬁ %BV\S- EraSSOC{atlon_ of Andhra Pradesh filed a Wiit Petition No. 14181 of 2019 in Hon'ble

igh Court. The Writ Petition |s disposed of directing the A.P. State Pollution Control Beard to
conduct gap analysis study for implementation of Revised Guidelines for the Common Bio
Medical Wastfa Trealment and Disposal Fadilities as approved by the Central Pollution Control
Board, 2016, in accordance with law, within a period of four (4) months from the date of receipt
of a copy of this order”,

Directions of hon’hle NGT in OA No :257 /2017(SZ) vide order dt.14.09.2020:

The hon'ble NGT disposed of the case as follows “the Andhra Pradesh Pollution Control Board
is directed to comply with the directions issued by the Hon'ble High Court of Andhra Pradesh
in W.P. No. 14181 of 2019 (CBMWTF Asscciation of Andhra Pradesh Vs. Union of India &
Ors.) dated, 01.10.2019 and on the basis of the gap analysis conducted by them, if they find
that more facilities for this purpose can be accommodated then, if any, application has been
filed by the applicant or any other person for that purpose, that may be considered by the
concerned authorities and pass appropriate orders in accordance with law”.

Directions of the Hon'ble NGT in OA No :131 /2016 {SZ) vide order dt.29.10.2021:

M/s. AW Consulling Ltd (CBWTF) Is operating in Chittoor district filed Appeal No. 131 of 2016
in Hon'ble NGT (SZ).The Hon'ble NGT dismissed the case as follows "We have considered
the submission made by the learnad counsel appearing for the Andhra Pradesh Pollution
Control Board that as and when the ;tudy is completed, they will consider the question as to
vhether any further such facilities will have to be pfzfr_nltted or not. If the State Government
il . conclusion that further more such faciliies will have to be established on the
comes to the al;'sis study conducted by the agency, then the right of the appellant to file
gass OT th? g h. after obtaining necessary clearance as required, is always available and
an application ?fre?.n' is filed, the Board has to consider the application and pass appropriate
if Zuch lan apzl:;:.t-:Ze with law, for which, na separate direction needs to be issued. Such a
orders [n acc

. left open”.
: appellant is always
right of the app ndent in all above the cases.

APPCB is one of the respe \y
Pk
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Status of Conduct of Gap anq sis by t
% Board:

e Board conducted
officials during the yea:hzeogEID analysis in Srikakulam and Vizianagara districts through Board
18 as per Hon'ble High Court orders in W.P. No. 22928 of 2018.

ard issue 1Ark g
Iitfnfdo(APéRAéL()j 0:052 Order to Andhra Pradesh Environment Management Cerporaton
“07.2021 for conducting the gap analysis study of Bio-medical Wasle

Management in the state of Anghra Pradesh. APEMCL was requested to

;; z;epare an inventory of BMW generation in each of the 13 districts
: : mpare the number of HCFs authorized and actual number operating, bed
strength authorized and actual existing.

iil.  Analysis on adequacy of existing CBWTFs

v. Performance evaluation of existing CBWTFs
v: Suggest probable location of future CBWTFs
vi. Assessment of HCFs and bad strength for next 10 years etc. APEMCL is in the

process of getting the study conducted.

The General Secretary, AP Private Hospitals & Nursing Homes Association on 08.02.2022
represented that the new CBWTF Facilities be permitted to execute after gap analysis study.

The issue of representation of existing CBWTFs on conduct of gap analysis before
allowing new CBWTF in their coverage area was placed in the CFE committee meeting
held on 18.02.2022 and reviewed. After detailed review the committee recommended as

follows:

1. Considering that the APPCB issued work order to APEMCL on 06.07,2021 to conduct
gap analysis studies etc and APEMCL is in the process of getting the sludy conducted,
the APPCB may decide requirement of additional CBWTFs; their location; coverage area
and additional bed strength to be-allocated to new CBWTFs based on the study report to
be submitted by APEMCL. Till then no CFE application for establishment of new CBWTF
be accepted by the Board. APPCB to take up the matter with APEMCL for early conduct

of gap analysis study.

oned in the CPCB guidelines'2016, the APPCB to prepare action plan for

2. As menti X
WTF and submit to MoEF & CC and CPCB within the stipulated

development of new cB
time.

3. The CPCB in its letter dated 08.03.?018 addressed to the Member Secretary, SEAC,
requested to follow the criteria for §ettmg up Of new CBWTF for its location and coverage
as laid down under CPCB's revns'ed g_uxdelmes. The Board may address SEIAA to

of EC applications if any submitted by proponents for establishing

id rocessing ; ;
rfgcuﬂs ICgr\/\IpTFs only after completion of the gap anatis}s/tudy by APEMCL.
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As per the Cpg < s

to such addiﬁOnBarg;l:g lines, the new CBWTFs are to be allowed to cater services only

coverage of HCFs / g, strength of the HCFs located without interfering the existing

PHCs etc., being cate ;anent hospitals / diagnostic centers / clinics / blood banks /

be allowed to cate H-re b)" the CBWTFs presently In operation. The existing CBWTFs
r HCFs to its full treatment capacity@ 24 hrs operation.

The recomm

to withdraw t: n?ft'o” of the CFE Committee was to defer the matter on any discussion

Al the CFE e AEP CB'guidelines tifl the State Advisory Committee examines the issue.
> S already issued by the Board cannot be cancelled. Fresh CFE to be

considered only after gap analysis by the Board.
A neri 7
ny further insiructions by the State Advisory Committee are to be followed.

Puring the meeting no discussions were made regarding on cancellation of CFEs
issued to new CBWTFs.The issue of APPCB guidelines on CBWTFs be placed before
the next Board meeting .In mean time let us follow CPCB revised guidelines 2016 on

CBWTFs which are mandatory.

APPCB remarks on the request of the association and Rule position:

a) As per the Schedule Il of the Biomedi

b)

cal Waste Management Rules, 2016, the CPCBis

the prescribed authority for making guidelines and the SPCBs are the prescrived

authority for implementing the guidelines.

it is clearly mentioned in the CPCB revised guidelines that the guidelines have been
have uniformity in ensuring site selection, allowing and

prepared with an aim to
establishment of 2 state-of-the-art CBWTF, operation as well as verification of
les, 2016 throughout the country. However, any other

compliance to the BMWM Ru
er these guidelines and needs attention, in

aspects which are not been covered und
such a case, the prescribed authority may take suitable action in the interest of

protection of the environment in consuitation with MoEF & CC/CPCB.

The CBWTF Association has filed an wn_'it pf-:‘tition before the Hon'ble High Court cf AP
with a prayer to issue a Writ Order or Direction declaring the impugned Circular of the
APPCB vide its circular No APPCB/BMW General/2019 dated 19.05.2019 in issuing

cal Waste Treatment and Disposal Facilities in the

:ag for common Bio Medi .
Guidelines idering representations of the Stakeholders is

hra pradesh without consi .
State of And | high handed capricious and violate the fundamental rights guaranteed to

arbitrary illega the petitioner herein under.

the members of
NWat
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MI

d) The issue was plageg in the CFE committee meoting held on 18.02.2022 and

reviewed. After detaileg feview the committee recommended

The'lt\?sfmenca!""“ ¢f the CFE Commites was to defer the matter on any discussion

e Ao APPCB guidelines 1l the State Advisory Committes examines the

issue. All the CFgs already issued by the Board cannot be cancelied. Fresh CFEtobe
a3t &

considersd m’y after gap analysis by the Boarg.

e) The Hon'ble High Court of AP on 22.06.2022 dosad the W.P. No.8347 of 2018 due to

sumusnl developments as requastad by the leamed Senior Counsal on behsli of the
pe .

The Board Standing counsa] informed to the court, the CFE meeting alone tock a
decision and the Board had to ratify the same. Further, the W.P is disposed
stating that as on this dsy the guidelnes framed by the APPCB in 2016 are intact and
amdavitfile by the Member Secretary and the order of the NGT affirming the 2016
guidelines are intact.

Cancelation of the CFEs issued by the Board for 2 CBWTF after 2018 in an

existing CBWTF coverage area and representation submitted by the existi
CBWTFs M's Rainbow Industries. Mis SS Bio Care, M/s Sriven Technologies and

Mis EVB technologies on 14.06.2022. -

Ths existing CBWTF have submitted representations requesting cancellation { rejaction of the
CFEs issusd to new CBWTFs. The details of existing CBWTFs in the state and the proposals
received for estadblishing 2™ CBWTF inthe districts are enclosad

a. AUs Rainbow Industnes, is a CBWTF submitted requastad letter datsd 10.05.2022.

stating thsir coverage area is Vizianagaram and Srikakulam districts and their plant
capacily is 4800 kgcay with incinerater of 100 Kg/day and auto clave capacity is 100
lts. As per the Annual retums(2020) average incinarabale wastes cisposad during the
period was 974 Kg/day.The toial bad strength is 8232 no.s indluding Vizianagaram is
4170 no.s and Srikakulam is 5082 nos Thelr plant have spare treatment capadty of
3802 Kg/day. The facility also reporied that thelr existing facility hss a total capadlty to
collect treat and disposal of BMW genarated from about 35000 beds. The fsclity has
reguestad to cancel the CFE issu:}*d lo. As Trimax Energy and Enviro Care Systems,
Komaplii viliage, Vizanagaram Dist without odserving the adequacy of the existing
CBWTFE.

The Board issued GFE t k¥s Trimax Energy and Enviro Care Systems, Komaplii
village, Vizianagaram Dist which was further extended upto 30.06.2022 vide

orders dt.30.12.2019 and 14.09.2021 reSpecﬁv\[y_

. b- % : */4\
SN FTHAN
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e e rolulig (2020) wversigs incinsrsbals ong autociav watles disposed

18 W08 petlentd s 9% 668 Vahnonth szeiudinvg Cors 19 wastes, The incinerabale
AL BN yaatas featad yay 1124 vayldsy only and COVID-19 vwaste was 630
eIy Vs tal e slramgih s 20564 nos a5 on Des,2021 ,Their plant have spare
fiealtnet oagasily of 3600 Fyhday, The tacity sleo raported that their existing facility
it 0 Vel ity oy olant raat ard disposal of BMW generated from 2boul 30000
Lestdn 1l tactity hias requestad to cancel the CFE lssued 1o M/s GODAVARI Bio
Managaiment which was lssued without conducting gap analysis and observing the

nilatuany of the sxisting CHOWTE,

Thee Board lssued GFE (o Mis Godavarl Dlo Managoment, Marripudi viilage, East
Goilavarl DIst which waa further extandoed upto 31.12.2022 vide orders

ULA0A L2010 Bnd 24,14,2021 rospeotively,

/s E5 Do Care |8 a OOWTI submitled raquestad latter dated 13.06.2022 stating that
thall coverags atea s East Godavart distriet and thalr plant capacity is 4800 kg'day
Wil naiterator of 100 Kyiday and auto clave capacily Is 100 kg/day. As per the Annual
feturna (2020) avatape Ineinarabale and autoclave wastes disposed during the period
Wit 4,813 Kkpamonth axcluding Govid 10 wastes, Tha Non Covid was was about 1180
Kip/day atd COVID-10 warte was about 283 Ko/day, The total bed strength is 7805 nos
# On Dag, 2021, Thelr plant hag gpare treatment capadity of 3600 Kgiday. The faciity
Al reported that heir axialing faciiity has a total capacity to colisat trest and disposa!
of MW genarated from about 20000 bede. The faclity has regussied fo csnesl f=
OFE: ineued to MR Ahimbal Waate Matagement Limited, Raviguntzpot {NSPSR
or 4L 24 08,2017 whith was Issuad wihat conduziing gD IRElSS

Nalhore Dist vide o 2 R =
and QLERIVIYY ta BTRQUECY of Me oty CHWTF and e dad srenghh s Sbow
10, 000008,

M. Brven Ceahhonpiee & @ COWTF \b“&‘m m\m - st D& . -
‘»-\Mé\v; that thelr coverRe SR R Ansthanar and Ko s w0 ihs:;; Dm,“
oy (3 TO00 AgRaY WIR ierar o 15 Ky nS g e SEEly S =t
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MINUTES OF T
HE CFE COMMITTEE MEETING HELD ON 28.06.2022

The facility als
y 8ls0 reported that their existing facility has a total capacity to ccliect trest

and disposal

cancel ﬁ'ne Clgé ?sr\:uweg enerated from about 45000 beds. The fach L B

e Prise., Kopern to M/s Rayalaseema Envircn Care Plot No:66,Mega Industrial

without obse, opparthy, YSR 'Kadapa in their coverage area  which Was iszued
rving the adequacy of the existing CBWTF and not conductng the gap

analysis study and also requested cancel the APPCB guidelines for CBWTF.

Thfksgsrd iS|s ued CFE to M/s Rayalaseema Environ Care, Plot No:66, Mega Industrial
park, Phase-|,Kopparthy, YSR Kadapa cn 24.11.2021 which valid of 0 ¥&&7-

e. The above CBWTF informed that the Board has cancelled the CFE issusd to M/s Sr
Venkateswara Bio Management Systems, Chitioor Dist as 1he Board was nol
conducted gap analysis and not considered the existing plant capacity before issuing
CtFE e;gd cnly considered on the report given by DM&HO, Chittoor regarding bed
strength .

APPCB Remarks:

1. As per the CPCB revised guidelines for CBWTF, the SPCB is required to conduct g2p
analysis w.r.to coverage area of the bio-medical waste generation and also projected
over a period of next ten years, adequacy. of existing treatment capacity of the CBWTF

in each coverage area of radius 75 KM.

2 All the Judgments in the above Court Cases / NGT cases emprises conduct of gap
analysis and allow 27 Common Bio Medical Wa

gap analysis cnly.

3. The Board has issued CFE to-M/s Sri Venkaleswara Bio Mznagement Systems for
establishment of o~ CBWTF at Plot no: 237 to 252, Pileru MSME industrial park,
Chittoor District. Duly allocating Chittoor and Madanapaili revenue division with total
bed strength of 704 nos. Further, the Board has cancelied tne CFE issued to the 2~
facility as the Board was not conducted gap analysis and nct considered the existing
CBWTF plant capacity b?fore issuing CFE and only consicered on the report given by
DM&HO. Chittoor regarding bed strength.

the project proponent attended the meeting. They have informed that

ting the Board to withdraw the guidelines framed by the Board 2s they

e i the CPCB. Further, they informed that thé APPCB
<trinaen delines prescrlbed by 5 ; Y t

" dbf.r mg.,;i Viu;ot taken into consideration the capacity of the existing Blo Medical Viaste

guul e ines Bf ed the guideliﬂes which are detrimental to the existing faciiities. They further

fac:lmes and fra Board has iss CFEs to establish new BMW facilifies without conducting
informed that the of the cPCB guidelines and c_iques!ed to cancel the CFEs issued for

gap analysis in vialatior: OF ©

record facilities ‘_\

CHAIRMAN

Tas representatives of
they have been reques
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<1e Treatment Facility after conduct of
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5 HE CFE COMMITTEE MEETING HELD ON 28.06,2022
e Committes after detgjjeq diseussion recomme |

M

nded the following:

a) Status of impleme

may get verifiey § ntations of the project on ground of the four facilities issued with CFEs

Y site Inspection,

b) No fresh CFEs 1o
APEMC,

e *Brr_\’&.f'\m‘q,gr Omet ST cb—u“?f\'od) \\\ (_}

be issued to new CBMWTF until gap analysis report is received from
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